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In The Centr1 A 
I 	 clm'nistrative Tribunal 	Guwahati Bench Guwahati 

O) ST 

No 
•'PPlicant(35 	

c 
002 

Rspc,ndent ( s) 

for APPlicant(s) 	

US iI } 	

) 

Ad. V06ate for Resp.ent(s 	
A -k. 

-" - ..-. -. ., .,. 	- -

. *- -.-.. i...............-'  ot OSI of the 	

1 Date 
. 	Order of the Tribuhal 

	

25.1.02 	
eard r.0 •K.Nalr, learned 1!C. 	! 	501- dpsie-j 	

. 	 . COUnSeI for the ap1jcant. 
vJ Ii 	

I 	 The apPlication is adrnjt, 
Dted 	.. 

	fo r the record3, Dy, Registrar 

List on 25.2.2002 for order. QJ lei
/ 	 ( 

Lmb a'  
n I 	

mb 	 rma  • 	
25.2.02 	 List on 28 .3.2002 to enable 

the respondents to Pile written 
. 	

a tu tern ant, •?:- 

Member 	
Chaan 

$ 	 28.3.2002 . 	Put after service report. List on 
2.5.2002. 

I 
I Member

L 
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c(LR 1G DeLL L 	 bb  
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O.4. 16 of 2002 

(2dArL c)d 
ftovi,fto ,  c2 wvS7 

4-Q 	 &si 

2.5.02 Service is compi et e9ae-  per 

• 	dens_No.-1—to- r3. Mr.A.K.ChotdIiury, learned 
• 

	

	 appearing on behalf of the 
Respondent No.1 and Mr. Barinan learned 
counsel appearA on b4iháIfoft3é 

&runacbal Pradesh and he pra 	r time 
to file written statnent. Prayer is 
allowed. L.ist on 31.5.02 for orders. 
The applicant 'ra' 1 take steps for service 
of notice. 

• 4 
Menber 	 VicesChaja 

im 

31.5.02 	"'' 	 List on 28.6.2002 to enable the.. 

Respohdants to file uritten statement. 

H 
Vice-Chairman 

'mb 	 I  

	

28,6.02 	On the px'ayer of Nr. A.K.Choudhury, 

jto it 	 t't, D 	 learned Addi. C.G.S.C. for the respondents 

(\ 	 the case is adjourned to enable the respo 

, 	 ndenta to Pile urittn statoment, 

- 	 V 	 ' 	 List again on 12.8.2002 fr 	- 

orders. 
'r' e lttJZc/ h' 1/tO &R al) 
c'(7J c/d 

k~l

• 	: 	 ' 	 11 amber 
, 	

ViceChairman 

j/e 	 mb 

QJ 	
12 • 8, 02 

• f(- 	, 

Ir. A.K.Chaudhury, learned Addi. 

C.G.S.C, for the Respondents prays for. 

tie for filing written statement. Prayer 

is allowed, List again on 10.9,2002 

Poz o'rders. 	 V  

It tAD 	J4'e 	L4 

rtMJ 

mb 

Iember 
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0.A. 16 of 2002 

Order of the Tribunal 

Thc Union of India as well as 

the Resoondent No.1,3 and 4 are yet 

to file written statement. MroAsKo.  

Choudhur, Addl.C.G.S.C.. has prayed 

for time to file ucitten statement. 

List on 9.10.02 for filing of written 
statement anci further orrers. 

bhaian 

List again on 20.11,2002 to enable 

the respondent5 to Pile written state 
me 

Uiceu.Chajrwan 

The respondent Nos • 1 and 2 have  

Ifiled Written statement. The other 

i':t 	 respondents are yet to file written state. 
(•) 	 ment though time granted. Since pleadings 

are complete, post the matter for hearing 

j Jn 18.12.2002. 

L Member 	 Vicehairman 
mb 

H 

Not esof the ReistrY[ 

10.9.'0i 
1 •  

1• 

t 

in 

9.10.02 

nib 
120.11.02 - 



Notes 0 f the ReStrY[ Date 	
Qrder of th Tribuna 

27.1.2003' 	present: The Hofl*bie r. Justice D. 
( howhary Vice..chajran. 

•1 
 

The Honbie Mr. S.K. Hajra, 

	

• 	

. 

 

Administrative Hember. 
H 

• 	 On the prayer of Hr. S. Sarma 1  
jearned counsej for the applicant the 

case is adjourned. List the matter on 

	

1 	
6.2.2003 for hearing, 

S 	 . 

Mémer 	
. 	 tjce..chajan 

-mb 

Co&\ 	kfrc 	 1 

S .. 	 I 	
• 	

S 

17.2.03 	: Heard counsel for the parties. 

Hearingconc1uded. judgment delivered 

in open Cowt, kept in separa€e sheets. 

The app lic ation is allowed in terms 

of the order. No order as to costs * 
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/Rl. No. 	 0 	

of 2002. V,_,X Z  

17-2-2003.. 
DATE OF DECISION ... ..... 00 00• 

Lila Kanta Pait, IFS • • 	. . 	. .. 	
.APPLICiRI'(S). 

S;ri S • Sarma 
O..LI OO ,OOO.00.00O,OOOO.O.A.DVOCATEFORTHE 

PL I CA.NT'( s). 

- VERSUS - 

Uniiorof India & CS: 	. . 	
. 	. 	0RESPONDEN7- (3). 

	

Sri A(.t1oudhury, Addi. C,G.S.C.. 	
ADVOCATE FOR THE 

	

1 	0 	 0 0 	 0 0 	 . 	
. RESPONDENT(s). 

THE HON'' BE MR JUSTICE D.N.CHOWDHURY, VICE CHAIMAN 

	

THE HONr 	MR S. BISWAS, AD4INISTRATIVE MEMBER 

WhetI[ie Reporters of local papers may be allowed to see \ 
the judgment ? 

To be eferred to the Reporter or not ? 

W11 I et1ie il their Lordships wish to see the fair copy of the 
judgrert ? 

Whete the judgment is to be circulated to the other 
B encb.es! ? 	 . . 	 . 	 . 

Judgrren€ delivered by Ho t ble Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBlJNtL, GUWAHAPI BENCH. 

Original Application NO. 16 of 2002. 

Date of Order : This the 17th Day of February,2003. 

The Hon Ible Mr Justice D.N .Chowdhury, Vice-Chairman. 

The Hon ble Mr S. Biswas, Administrative Meniber. 

Shri Lila Kanta Pait, IFS 
Conservator of Forests, 
Southern Circle, Lung id, 
1)1st. Lunglel, Mizoram. 

By Advocate Sri S.Sarma. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Environment & Forest, 
Paryabar an Bh awan, 
New Delhi. 

The State of Aruriachal pradesh, 
represented by the Secrtary to the 
Government of Arunachal pradesh, 
Departaent of Environment & Forests, 
Itanagar. 

The State of Mizoram, 
represented by the Secretary to the 
Govt. of Mizorain, 
Department of Environment & Forests. 
izwai. 

The Joint Cadre authority, 
Aruriachal pradesh, Goa, Mizoram and 
Union Territories joint Cadre, 

The Chief Secretary, 
Govt. of .runachal pradesh, 
Itanagar, 

The Chief Secretary, 
Govt. of Mizoram, 
Aizawl. 

By Sri A.K.Choudhuiy, Addl.C.G.S.0 for 
respondent No.1. 

• applicant 

Respondents. 

ORDER 

CHOiDHURY J.(V.C) 

The only issue that requires adjudication in this 

O.A. relates to payment of Pay and Allowances on the higher 

post on promotion in the following circumstances. 
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2. 	The applicant is borne in the Arunachal pradesh 

segment of AGMUT cadre of the Indian Forest Service and 

he was a.l1oqed to hold the charge of Conservator of Forests, 

Central Circle, pasighat by order dated 1.8.97. By order 

bearing No.42011/2/97-IFS-I dated 9.3.1998 the respondents 

authority conveyed the approval of the President to the 

appointment on promotion of five IFS officers of the AGMUT 

cadre as Conservator of Forests. The said order also includetL 

the name of applicant at serial No.4. By another order 

even dated 9.3.98 the applicant alongwith five others 

the authority issued posting and transfer order .y the 

same order. the applicant was transferred from Arunachal 

pradesh unit to Mizoram Unit. By order dated 26.10.99 the 

Government of Arunachal pradesh issued release order relieving 

the applicant to join duties at Mizoram Unit. It may also 

be mentioned herein that the applicant also represented 

to the authoritIes for keeing him posted at Arunachal 

pradesh instead of Mizoram. During the pendency of the 

representation the Government issued the transfer order. 

The applicant on his promotion represented the authority 

for issuing pay slip in his favour in the grade of Conser-

vator of Porests in the pay scale of .16400-20000/- with 

effect from 9.3 .98 i.e • the date on which he was promoted 

to the level of Conservator of orests .Xn the represen-

tation the applicant pointed out that since he was holding 

the post of Conservator of Forests with effect from 4.8.97 

by virtue of the order of the Government he was entitled 

for the salary of the Conservator of Forests, the post 

wherein the applicant was rendering higher duties and 

responsibilities. Failing to get appropriate remedy from 

the authority the applicant moved this Tribunal praying 

contd. .3 
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for a direction on the respond ertts to pay him salary of 

Conservator of Forest with effect from 4.8.97 on which 

date he Was promoted. 

3 • 	The respondents contested the claim of the applicant 

and contended that applicant was entitled for higher pay 

and allowances only from the date of assumption of the duty 

of Conservator of Forests. Apcording to respondents the 

very transfer and posting order itself indicated that the 

order of promotion shall be effective from the date of 

taking over charge by the officer concerned. Since according 

to respondents the applicant assumed the charge of Conservator 

of Forests at Mizoram on being released vide order dated 

26.10.99 he Was paid the higher pay on and from the date 

of assumption of the charges. 

4. 	The core issue now is as to whether the applicant 

is entitled for higher pay and allowances on and from 9.3 .98 

i.e. the date of promotion or from assumption of the duties. 

Admittedly the applicant Was posted to the Central Circle, 

pasighat to hold tt charge of Conservator of Forests vide 

order dated 1.8.97. The order made it clear that the applicant 

was transferred and posted to hold the current chaige of 

Conservator of Forest in the own grade and pay of the 

applicant was in the scale of Deputy Conservator of Forests. 

By order dated 9.3.98 the respondents authority conveyed the 

pproval of the president to the appointment on promotion 

f five officers including that of the applicant to the 

ost of Conservator of Forests. The order no doubt mentioned 

hat the order should take effect from the date of taking 

harge of the Conservator of Forests in the respective unit 

y the officer concerned. Mr A.KChoudhury, learned Addl. 

contd. .4 



C.G.S.0 referring to the order dated 9.3.98 submitted that 

app lic ant s entitlement of pay and a 1 lowance s of the higher 

post has commenced only from the date of assumption of 

charge of the post of Conservator of Forests in the respective 

constituent unit. The applicant's respective constituent 

unit was ihentioned in the order dated 9.3.98 as Mizoram unit 

in view of his transfer and posting out • Mr Choudhury 

contended that in terms of FR f7 the applicant was entitled 

for pay and allowances of the higher post only from the date 

of assumption of the post. prior to that he was only 

discharging current charge of the Conservator of Forests. 

110 find it difficult to accept the aforesaid contention 

of Mr Choudhury. The àpplic ant was in fact holding the 

charge of Conservator of Forests and by virtue of the order 

dated 9.3.98 his appoifltment on promotion to the IFS as 

Conservator of Forests was atleast approved with effect from 

9.3 .98 and on and from 9.3 .98 the applicant was holding the 

post in his own grade as Conservator of Forests. The very 

posting and transfer order dated 9.3 .98 issued by the 

Ministry of Environment and Forests also shows the applicant 

aS Conservator of Forests, Arunachal pradesh and was 

transferred in the same capacity from Arunachal Pradesh to 

Mizoram unit. FR 17 which was crlied upon y Mr Choudhury 

also supports the view. In terms of FR 17, an officer shall 

begin to draw the pay and allowances attached to his tenure 

of a post with effect from the date when he assumes the 

duties of that post. The applicant assumed the duties 

f the post vide order dated 1.8.97 but then in view of 

the order dated 1.8.97 he was only holding the current 

charge. On the date when his promotion order approved i.e. 

9.3.98 the applicant Was already holding the current charge 

contd • .5 
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of conservator of Forests in the central Circle, pasighat. 

The transfer and postIng order dated 9.3.98 as mentioned 

earlier also shows that the applicant as Conservator of 

Forest, Arunachal pradesh shifted to Mizoram unit. The 

applicant was relaed by the Government of Arunachal 

pradesh only ater the order dated 25.10.98 enabling him 

to join his dutat iizoram. The a,plicant cannot be 

blamed for not releasing him earlier. The release of an 

officer is the function and responsibility of the State 

Government, for that applicant cannot be blamed. In the set 

of circumstances we find it difficult to deny the claim 

of the applicant for the financial benefit attached to the 

post of Conservator of Forests with effect from 9.3.98. 

S • 	on consideration of all the aspects of the matter 

we accordingly direct the respondents to look into the 

matter afresh in the light of the observations made above 

and pass an appropriate order/direction of payment of the 

pay and allowances in the pay scale of s.16400-20000/- as 

Conservator of Forests with effect from 9.3.98 i.e. from 

the date of communication of the order of promotion of 

the applicant. 

Subject to the observation made above, the applicatior 

is allowed. There shall, however, be no order as to costs. 

5 - 	 Th 
( S4BISWAS ) 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRM.ZN 
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THE CENTRAL ADMINISTRATIVE TRIBJNAL GUWAHATI BENCH 

AT GtJWAHAT I 

21 

BETJ\ 

hri Lila Kanta Paiti IFS, 

S/a .  Late P N Pait, 

Presently Working as Conservator 
0frest5 

Southerh Circle, Luncjlei., 

Dist'CZ --- Lurqlei 

APPLICANT 

• 	 VERS(JS 

The Union of Indian 

eprented by the E :T'-etar' to the Gover'nmeflt of 

.India Ministry of E:nvironmflt & Forest, 

' PriyaVafl Bhawan, New Delhi 

/ 2 the St ate of Arunachal Pradesh, 	 - 

/ 

	

	

represented by the Secretary to the Government of 

Arunachal Pradesh Mm istry of Env ironmef & 

Forest;, I tanagar 	 - 

3i The State of Mi zoram, 

represented by the Secretary to the Govt .of Mizora 

Departmflt of 

 

En . vironment & Forest • Ai zwa I 	 - 

Contd P/-- 
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4 The Joint 	Cadre Author ity 

Arnachai Pradesh 	Boa, Mizoram and 

- 	 Union TerritoriesJoint Cadre.  

I, 	eAie,' SeWLcy 	 RESPONDENTS 
ov/. c3 

eh 6 IJ?ttf7 	
,, 

(I 
DLTA 	L A E ILI. I{ Al {O 

dllI - 
in-ti  - 	 -c £rULA'St C3F iH: OFThR AGAJNST wv -i THE 

- 	f-'LiCATiON is IDE 

This wl icat; ion is not directed against any 

part icu.Lar 	Order but is 	o:e 1err'ed 	.;mainst 	the 

action/inaction on the part of the ithoritis in deny-
lyol 

ing to the a,o:ticant the benefits attached to the post 

of Conservator of Forests 

2.• 	 • 	 JURISDICT1ON OF THE TRIT9UNAL 

The .Wi icant declares that the 	sub .ject 

• • 	• 	matter of the appl icat ion is within the jurisdiction of 

this Hon ble Ti'ibunai 

3.. 	L IMJTTlON 

The a.pol icant further decla.res that 	the 

application is filed tasithin the limitation period pre--

sc:ribed under Sect ian 21 of the Administrative Tribunal 

Con 

'I 
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4. 	FACTS OF THE CSE 	 - 

-. 

 

4.1 	 That the appl.tcant is a ci t;ien of lrdia. and 

- as sucJ is ent it led to all the rights prot:ithns and 

priviiees guaranteed Under the Constitution -of lndi.. 

4.2 	 That the apo 1 icant who was 	borne in the 

Arunachal Seoment of the AGMUT Cadre of the indian 

Forest Serv ice was allowed to hold the charge of the-

past of Conservavcir of F-are-sts Central Lircie Pasihat; 

v ide is-uanc:e of order dated 1 897. Thereafter, the 

- ' 	
- 	app]. i.cant was regularly-  promoted to -the cadre of Conser- 

vator of Fret-s vide issuance of order dated 	9398 

The applicant who was pasted in the (runachal Pradesh 

Segment of ASMIJI' Cadre Was on his regular promotion as 

• Conservator of Forests ciosted to the Mi,oraei Cadre of 

the said Joint Cadre Purstant to hi-a p romot ion as - 

Conservator of Forests on r'egul ar basis - the app]. icarit 

continued at Arun.whal Pradesh and in the month of 

- 	December, 1999, he on being - released the Mizoram Segment 

of the Cadre lrspite of the fact that the 	petit: ioriec 

was recu1arlv without; any break to discharging the 

- 	resonib i lit ic-a attachled to the pa-at of Conservator of 

- 	Forests in accordance with order dated Z S97, he - Was 

* 

	

	 denied the f inanc: i a :t benefits at- t ached to the aost 

till his - joining in the - Mi zar'am segmen ; of the said 

Jc mt Cadre 	Due to the said dep rivat ion meted out to 

the app]. icant he is drawing :tser emolcents in compa- 

.P/-- 
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q) 
	 p 

C 4 

risqn to Ii xs batch rts and other juniors. Repea ted 

rJret5entatlons preferred by the .uDpl icant having f.ai .ed 

to move the author i ties the apI icant; &ft .. wi. th  no 

other alternative has come under the protective hands of 

your L,ordsh ips by way of this appi icat ion p rayin9 for 

redressal of his c.rievances 

4.3 	 That the apo I icant who is a promotee IFS 

C3fficer with 1983 as h is year Of Allotment 7  has t.hrouh 

out his serv ice careej' dschared the resoonsib ii .i.t ics 

entrusted to him to the best of his ability and without 

h].emish to any quarter 

44 	 That t.ihile posted as Deputy Conservator of 

Forestsf the apl icant. who was the senior most DCF was 

transferred 	and posted as the Conservator of Fore4ts 

vide Order dated 01 	 applicant accorolnQ ly 

joined at his transferred post.and started to disc:hare 

the h iQher resoonsib I lit i es attached to the post of 

Conservator of Forests The post;in of the appi icartt as 

Conservator of Forests (i/c) was necessitated due to the 

sudden demise of the incumbent CF 

- . 	cop/ of the order. dated 	 is. 

annexed hereto as Annexure 	1 

45 	 Tht your applicant state-s. tnat while holding 

the charge of the post; of Conservator of Forsts he 

on his se I ect ion promoted as Conservator of Forests and 

his such promotion was app roved by the fov t of 	Ind i. a 

-vde ordr dated 	9E 

C:ntd P/-- 

M, 



P c:opy of the order dated 9398 is an--

• ne<ed hereto as Annexure -- 2 

4.6 	 That a lonq with the order i ssued. orant jog 

app royal to the pr'omot ion Of the app I iant; as Conse rva 

tor of Forests another order dated 93 $9 was ju.ed 

Afnotraflter and posting of Officials at the 1v1 

of Consepyator of ForestS AGMUT Cacfre The appi iant 

was transferred as Conser'vator of Forests to Mizoram 

Unit of the said Joint Gadre. Be 
it stai;ed that aionq 

with the appi izant 2 other Conservator of Forests borne  

in the Arunachal . Segment of the said Joint Cadre were 

transferred and ptd to the Mi:oram segment 

. - opy of t.te said order dated 93,98 
is 

* 	 acme<ed hereto as AnnexurC 

4,7 	- That on rere ipi; of the AnnexUre -- 3 
order 

dated $ 3$9, the app1.rant r.sed a grevanre against 

his oost.ing to the Miioram segment of the said Joint 

Cadre The authori.tiea roncerfled assured the appliCant 

that his case would he considerCd and eressary orders 

wuid he ied towards retainifl .g him in the . Cadre ,The 

9oytof Arunachal Pradesh took up the prayer of the 

appi icant for reterrt; ion in thi Arunachal 	
segment of 

the said Cadre with the {Jovt of lndia 	
e. it stated 

here that along with 
the appi ic:ant Shri. M. NamsC)C)m ' OOC 

of the other 2 0ffjcer's transfe0d and posted to the 

Coni;dP/ 
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Mi;.oram segment of the said joint; cadre also r'ai.sed a 

rances aoainst 	his transfer and posting to the 

Mioram seoment; of the said joint cadre - 

• 	That while. t:he praYer of the applicant for 

his retention in the Arunachal Pradesh segent of the 

said Cadre was pending the authorities 	allowed the 

prayer of said N Namaoom and retained him at Arunachal 

Pradesh 	Pending dispdal of his representation v  the 

api icant continued to discharge his duties in the 

Arunachal Seoment ot te sao ,joint caur 	"Mpown 

the fact that the 4pplicant was discharging higher ,  

responsibilities attached to' the post of Conservator of 

Forests since the issuance of the innexure - 1 order 

V 	 . dated I 	 was denied the financial benefits 

at tached to the said post Th ap I icant; was denied the 

fi.ancia:i benef its attached to the higher post of Con-

servator of Forest insoi te of fact that his such offi-

ci at ing 'arrangement was made regular on his . promotion 

V 

 vide order dat;ed 939B (Annexure -- 2) it may be men-

t ioned here that the wD I icant was regular!Yi without 

any break discharging . the reponsihi ii t;ies attached to 

• 	 the oost of Conservator of Forests' 	 - 

4* 	 That your applicant states that instances are 

V 	 at galore when officials who were appointed as Conser- 

• 	 vator of Forests an adhoc basis l  prior to their regular 

promotion 	were 	allowed to draw their pay and other 

V 	 emoluments in the scale of oay orescr.hed for the. past 

* 	 .VV! 	 n ' VV on u 



of Forests. In t;hi.; connec: t ion ment ion 

may be made of the cee'a of Si -ir :i J L Sinh 	lFa and 

Shr I Avinash K&m.ar :(Fswho were apooin ted ac: Coriser 

v ator of Forests on adhoc b.as is and we re a? ].owed to draw 

their pay and a? :iownces in the sc:a:te of pay prescribed 

for the oostcYf Conaervator0t Forests The said off i- 

I Is who were .Dcy Conservator of Freats were ao-

oo ± n ted 
I 

as Cons rv ator of Fo eats an adho:: b as is v ide 

is3U5 of orc:h. rs d ated .24 2 3 and 21 1 94 The 

app i icant a? thouçh simi I ar ly a I tuat;ed with those persons 

were den led the same benef :1. ta 

Copies of the said orders datea 24293 

and 21.2 2 94 are anne<ed hereto 	and 

marked as Annexu res 4 	5 respect I vs I 

4.10 	That the applicant heinc4 aqpr Leved by 

inaction on the nart of the authorities in 

him 	financial is fits flowinq owsc.:ant; to his 

promotion asConservatoT' of Hsts ra jcd a qr isv anca 

he fore the PrinciPal-SeMet"K Env I r'onmert and Forest; 

vt of Arunachal Pradeh vide h is represSotat in dated 

7 5 .99, The apo I ican t in his said reore sentat ion drew 

 he 
the at tent ion of the author j t j es to tha ac:t that 

havi.no joihed as Cons rvator . of Forests in Arunachal 

P rJesh which is - one of the Cont I tuent: Un i f; of the 

said joint Cadre he cahnot be deprived of the f in.anc: ial 

nf its attached to the 	t inasmuch as he was hold inp 

the charcs of the oost; of Cc.:>r t ;e rvat.or Pr or to issLJ.aflc 

Cntd 

FA 

2 
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of the Order rromo' inca him as Conservator of Forests on 

ruiar basis. In view of the said position the appi i -

cant had prayed for issuance of oa.v si. ip at the leve ]. of 

	

• 	 Conservator of Forests in his •favur 

- 	 A cooy of the representat; ion dated 7 5 99 

is anne<ed hereto as Annexure -- 
 
 6. 

4., ii 	That immediately uon receit of the Annexure 

- 	rept'esentati.ôn dated 7599 froin the apolicant 9  the 

PCCF & Principal Secretary (Environment & Fore s) 

	

/ 
• 	 Govt of Arunachal Pradesh vide his letter dated 

- 	 took uo the matter with the 3ovt of Indian In the 

• 	 letter dated 2.6.9Y ?xplaining ther circumstances re- 

quirinp the issuance of the order dated i 897 àIlowin9 

- the app]. .i.cant to hold the charçe of the post of Corser-

vator of Forests.1  it was reouested to consider th 

prayer of the appi icant for grant of his emoluments in 

the scale. of payprescribed for the post of. Conservator 

of Forests Belt stated here that in the case of ON 

Singh & Avinash Kumar they were paid their Emolu--

ments in the •sca3.e prescribed for the post of Conserva-

tor of Forests on the I r promotion on offIciating basis 

wi. thoid; any p rio rre cominendat; ion ,'app royal from the Soy t 

of India.1  but in the case of the app I icant a departu'e 

was sought to be cnade 

- 	 . 	 A copy of the said letter dated 2.99 is 

• annexed hereto as Anne xure - 

Cantd P/ 
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4. 12 	That as his representation dated75 ?9 wh i.ch 

was duly forwarded to the govt of ini a vibe letter 

• 	 dat;ed26$9 (rinexure - 7 ) failed to evoke any re-- 

sponse 	the applicant again vidi his reresentat ion 

dated 399 prayed before the. Principal Sec.ret:ary ( E . 

P Govt, - of runacha:t Pradesh v  to prant: him the f man-

cial benefits attached to the oost of Conservator of 

Forests we f the date he had taken over chroe of the 

post of Conservator of Forests in pursuance to the 

• 

	

	order. dated 1 3.97 ( Anne<ure - 1 	The applicant 	- 

further prayed that he he promoted as Conservator of 

• 	 Forests w e f the date ,f takino over of ch.arce of the 

pest of Consrvatar br Forests Centrai Ci rc Ic 	Pasighat 

and in this connection referred to a precedence a"ai Ia-

• 	 ble whtn one of his senior was civeri the benefits of 

promotion as Conservator of Forests w e f the date of 

his a,sumption of c:harge of the said cost 	The said 

represAntition was fol ld by 	the- i rsn tat ion 

dated 128.99. To the best of the knowl edcie of the 

app I icant 	the said representations have also been 

forwarded to the Govt of India by the 3ovt 	of -run- 

ad -ia]. Prade-sh with reouest for favourable c:ons :ide rat ion 

of the prayers made by the appi icarit 

Copies of the said representations dated 

i21399 are anne<ed herewith as 

Ane<ure-s- 8 and 9 resoect ively 

C.ontd .P/- 
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4.. 13 	"Ihat your arip.l :tcant states that 	repeated, 

appeals preterred by him prayinç for grant of due and 

admissible benef i ts to him fai I ed to evoke any response 

from tie competent authoritIes and he c:on t inued to 

suffer. His rr{er for retent:ion in the Arunachal Pra 

desh :•ment of the said Cadre also fa:t ted to evoke any 

reDotse and h 

from 	 Na :t Pradesh to enable him to report: to 

3.'t cf Mizoram in pursuance to the order dated 9.3.98 

nnexure 	3).. The .. lic:ant an being relieved joncd 

the Mi::oram Seoment of the said Cadre after availing due 

joining 	time. 	Be it ...' 4.3 *.. 3 	here 3 I .1 	 c 	., I 	the  

order dated.1. J0 97 the app :1 ic.nt without: any !.3i 

cont inued to 	Id the oost: of Conservator of Forests 

\ copyy of ...L.e  sal d order dated 26 :L0 9 is 

acxed hereto 55 	 (LI 	 l0 

4.14 That 	your applicant states th at 	even 	af t:ec 

join :LrIg the Mizoram segment of 	the, said joint; cadre 	he 

has 	been pursuing h is crievances with H. 	uthnp it ics 

and the Pr inc ial 	Chic f  Conservator of Fcre.:; P 	iri 

cpai becrct:ary 	( 	nv & 	-ore5'5 	:OV 	of 

Pradesh again vide his letter dated 	293 rcc1uct -- 

ed the Govt . 	of 	:tni Ia to c: 	riunicate 	its decision 	as 	to 

whether, the at:p I :Lcan t is to be c3 I c.'cn the r ay scale of 

the post of Conservator of Forests w.e.f. 	date of 

rtd 	f 

if 



() 
V 

	

• 	
issuance of thy order dated 	98 (crinexure- 2 ) 	The 

Govt of India. deep £ te repeated request is yet to take a 

dec is ion in the matter and the app 1 icant continues to 

	

• 	 suffer 

copy of the said ]etter dated 2932000 

is anned hereto as nne<UT' - 11 

4 15 	That your applicant states that he has been 

wntinuously ha.:Ldino the charge of the post of Conserv--

tar of Forest-s since 4J97 1  but he has been denied the 

financial benefits attached to the ooat of Conservator 

of Forests.An the case of the appi :Lcant insoite of the 

• adhoc appointment as Conservator of Forests heino fal-

iows. by regular pramatin he has been deprived of the 

1.nancial benefits available to the oost of Conservator. 

of Forests on the other hand I  persons similarly situ--

ated ( as will he evident from Annexure - 4 k S ) were 

• oiveri the financial benefits attached to the pist of 

Ccinservatr of Fo rests on thi r adhoc OromotjQri as such 

TN ia act ion on the part of the authori ties demonstrates 

the discriminatory attitude adopted by them towards the 

appiicant 

4 	 That evn asiuming that the apal icant is not 

enti tied to the f i.nanci al benefits attached to the post 

	

• 	 of Conservator ofForests orinr to 9 398 then Also 	he 

cannot be deorived of the same we f. $3.98 	on his 

Contd P/- 

10 
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• reou:lar promotion as Conservator of Forests. The inac--

tion on the oart of the authorities in denyinq Ao the 

aool icant his due financial hnefi.ts, has caused im-

mehse financial loss to the applicant. Further because 

of the said :1. ]. 1 egali t;y ieted out to him the persons 

junior to the aoo I icant: are drawing the i r pay and al low-

ance's at a hiher staoe in the scale of pay . prescribed 

for the post of Conservator of Forests 

4.17 	That the order dated 9.3.98 ( (nnexure 	2 

state's that the promotion order would take effect from 

the date of taking charge of the post of Canservatc.r of 

Forests 	the app I icant who was al r*"ady holding the 

charoe of the 	of Conservator of Fores ts ,in Prun- 

ach.al Pradesh which is a Conet ituent State of the 	said 

joint Cadre., is entit].ed to the financial benefits 

attached to the post of Conservator of Forests at :tea,•st 

with effect from 9.3. 98. The authori t ic's cannot deprive 

him of his benefits tak mo the plea of technicalities 

Further more when the applicant was released from the 

fr'unc:".al Pra:Jesh sec)ment on 29.10.99. 

4.18 	That the inaction on the oart of the authori- 

ties eipecially the C'bvt. of India in not disposing of 

his representations speaks volumes about the lac< of 

understand mo a's reard's the oenuine on evarce's raised 

by its bff:c ials and for the reason of the same the 

applicant continues to suffer. 

Con';d. ..P/' 



• 	

.• 

4.1$ 	That this application has been preferred 

bnf ide. for securing the ends of justice 

5.. 	EROtJNDS FOR RELIEF WITH LEG(i1 PROVISIONS 

5. 1 	For that in any view of the matter the i.m-- 

puned act ion on the aart of the author it ± es in denyinq 

to the aopi :ica.nt; his due financial benefits attached to 

the post of Conservator of Fo ests.. w.. e.. f. 4.. 8.. 97 is 

arhitrarv, i lieqal and discriminatory.. 

.5..2 	For that the appi icant havino;  shouldered 

higher respDnibi I ity by discharg inq duties in the post 

of Conservator of Forests, he can not be denied the pay 

• 	 scale attached to the said post.. 

For that vacancy beino available and the 

applicant having been allowed- to take charne of the pQst 

of Conservator of Forests in view of his aui tabi ii ty 

an-d seniority, there e<ists no. any reason for denying to 

the applicant recu:tar promotion to the cadre of Conser--

vatar of Fores-ts w..e..f.. 4..8..97. 

5.. 4 	Far that similarly situated persons having 

been Qiven the fLnancial benefit attached to the past of 

Conservator of Forest. during the period, of their offi--

ciatian against the y  s a i d pst I  there e:<ists no any 

earthly rarr for denying to the applicant the similar  

benefits.. 

Cantd ..P/-- 

1• 
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5.5 	For that.the aprlicant is entitled to draw 

his emoluments in the pav sc ale oescribed for the post 

of Conervator of Forests at least from the date of his 

reular promo tion as Conservator Of Forests  

tS.ISS /.JSS 

6.DET1LLS OF REMEDIES EXHAtiSTED 

The apol icant dcc iircs that he has no other 

alternative and efficacious remedy e<cept by way of 

filing this apo1ication. 

MATTERS NOT PREVIOUSLY FILED OR PFNDiN$ 3EFORE 

The app:L icant further dcc: lares that no other,  

icat.ion writ E)etition o.r suit in resiect of the 

subject hatter of the :instant application is filed 

before, any ot-he Court. Authority or any other Eench of 

the Hon hie T.r ibunal nor any such app I icat ion writ 

pt it ion or suit is pending before any of them. 

RELIEF E3OLJGHT FOR 

- Under the fac:ts and circumstances stated 

above the appi icant prays that this appi icat ion be 

admitted . records be cal led for and not ice be issued to 

the Respondents to Wow cause as to why the rcl iefs 

souqht for in this appi icat ion shuid not be granted and 

upon hcarinq the part.ies and on perusal of the records. 

he pleased to grant; the - i. :tOwjns rd ir-a 

UP 
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d. 1' 	To directthe Respondents to allbw the appli- 

cant to draw his pay and allowances in the. oay scale 

or'rjbj for the oost of Conservator of Forests w. e f 

and thereafter to recalculate his pay and allow- 

ances and to pay the applicant the due arrears 

8.2 	Torant retrospect- i,e effect to the promotion 

of the applicant as Conservator of Forest i.e to direct 

his such promotion to be made effective from 4.897. 

Cost of the application 

0.4 	Any other rd ief,' reliefs that the applicant 

• 	. 	. 	may he entitled t. 

9. 	INTER.I P1 ORDER PRAYED FOR 

The applicant does not pray for any interim 

direct ion at this stace 

t011. 

The application is filed through Advocate. 

It. 	PARTICULARS OF THE l.PO. . 

U 	 i.P.O. No 

D. t e • 	 . 	 . IZD 

Payable at 	Guwahati 

12.. 	LIST OF ENCLOSURES 

As stated in the .Ccidex 

Ci'td11 ..P/•- 
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VERT.FICATION 

10 Shri Lila Kanta Pait0 aged about 45 year" 

Son of Late P.. N. Fait.. oresentiv WQPkinO as Ccnservator 
N 

of Forests, Southern Cirie Lunculei. in the ci istri.c:t of 

Lunoiei Mizoram, do hereby solemnly afirm and verify 

that the-statements made' in paraQraphs 1 to 3. 4.1, 4..2. 

4..3.. 4..4..4.7 1  4..S, 4..10 1  4...11 1  4..13, 4..15, 4..16.. 4.17, 

4.. lS 	4019 and 5 to 12 are true to the best; of my 

those made in pararaDhs 4..5.. 1.6, and 4..9 

are true to my information derived from records and the 

rests are my humble submissions before this Hon bie 

Tribunal.. 	 .' 

And I sign this verification on this 

day of January.. 2002 at Suwahat i 

-'S 
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GOVT.OF ARUNAQi 	PRESI1 
DEPARTMENT OF E1IVIRONM,ENT & FORESTS 

ITAWtGAR. 

7 .  

In the interest of PublIc service, the 
Governor of Arunachal Pradesh Is pleased 'to', orders transfer and 
posting of the following IFS Officers in the, Departnient of ErTv. & Forests as ifldlcated against each with immediate effect and until fux'ther orders.  

Namneof officer , 	 From 	 Transferrel  

It Shri L K Pajt iFS 	DCF (s&p) 	
posted to Central C1rcie (AGNur8) 	 in PCCF' s 	Pasight to hold the currnt 

Office, 	charge of. CF tn his  

	

'Itangar 	
andsie Of6Y*: 2. Dr.N.s.BIsht,IFS 	ICFE . 	PCF attached to pCCF 3 	. . Deraun 	
offlce,Itanagar.  

Shul1a 
Secretary. (Envjrop 	& Fares'8) 

'Govt.of Arunahal Prades1 
 itanaqar. 

I Memo NO.FoR.3081EA..2/95//.c 	
. 	Date Itanagar, 5  .. 	, 

 Copy to *.- 	 Aug 97 , 	 . , 

The Secreta.toHonsbie Governor,'A.p.Itaflagar 
The P.D.. to Hori'ble Chief litnisterA.pxtaflagar 

S 
The P. to Hon'ble MIster (E&F) A.P.Itanagar. 
The p.s. 

to Hoflbie bytinI3tr (E&F) , 
The P.S. to all 1inters/sekr/DySJ 

	

	o A 

A.P.Itanaga

.P.  

r. 

Itn1gar/Na 11ariUgufl 

5) Th Dy .secretary to the Govt .o CndI 
	itriLtr'j of Envi cnflent & Forest: i)r- 	oi 'jw& Forests;, Paryv3ran 1hawar 	

Rod 	iJeihi. 7' 

 

The 	
Forests,p0248006 

The P.$.t Chief Secret.ary,A,p4j;taflaga 
The Corrwn.issjoner (p&AR) iA.PItanagar. 
All 

Dy. Comnm1s5iofler$/Jdl . Dy .Comssjoners , A .P. 
The Chief Conservator of Pores ts,V11ldliEe,  All Conservator of Fore3tA.p 

3) The ?4anaqjng Direct,APFC Ltd.Itinagar for trcr n j 00  All Divjsjoi Forest Oir5.\rtrju•11 	Dy.Chirf 1 1j11d1j 
The Diretor of Information & Pubfl0 Relations(yvtdfp. 
Naharlagun with the request to publish in the of fic • . 	 Gazette accordingjy. 	 .. 	 ial- 

'The Director of Accounts,GQvtof A.P.Naharlagun. 

Contd.p/2 	
'.•. 

pttøte  
JA9 
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17) 
/ 

The principal.A.P.FOreSt school,Roing. 
• 

' .18) The - 

19) The officers concerned for necessary action. 

.20) All branches of this office. 	 . .. .. 

 personal file of officeiconcerned. 

 Ten spare copies. .• 

TKa1ita ) 
CC1 	p&D). 

• for Secretary (Envt.& Forests)i:i 
\J. Apinachal Pradesh 
tj 	Itanagar. 
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- 	 - 	 _ — 	 tokgram: PARYAVARAN, 
NEW DELHI 

t--;1 	 I Iun! orie : 
(bi-lingual) : W-661IMS DOE IN 	 i. 

FAX: 

2_1L2' 97-IFS-I 
Dated the 9th_Narcn. 1998 qitcTu1 1 	f1 	Tfli 

:1
GOVERNMENT OF N DIA 

MINSTRY OF ENViRONMENT & 

rTtru( W.F! ?L51[. 	, 
PARYAVARAN I3HAVAN, C.G.O. CU(v 

- - 	-. 	 1Hi100Q3 

- 	 1ODHI ROAD, NEW DELHI-i 10003 
ORDER L. 

Sub: 	Appointment on promotion of Indian Forest 
SeiviC 

officers borne on the AGNIJT Cadre of. Indian Forest% 
Service to post3 at the levei of Conservator of Forests 
(R.16,400-45020, 000)  H 

The und'rsifled i d.rctcd to convey the approval of 
the P reidcnt: to i:he ap oifltUlei) on promoL1o2L.he 	 , I 
imlian Forcnt 	erv ice 	Of.T3T 	the AGI'1UT Cadre. 	as 

Cone r V Z tor 01. 	j- The 	 ef tec: frOJU  

diteof takitit; charqc .of 
by the of f:icer:i oncered . 

\ 
ea rtTfleii .  

1ok Sxena 	 193 	 H 
G.14. iinha 	 198 

	

R. Thya 	 183 

	

5 . 	. u -tmiDo;'  
. 	. 	- : 	 ..- 

A,S.N.-idrti) 	- 
Under Secretato tne Govt. of india 

Di;tribUt:ion 	 - 

1.. The Chief Secretary, Govt. of Arunachal Pradesh, Itanagar. 

2. The chief Secretary. Govt. of National capital Territory of 

'1 	 De hi. 

The Chief 	rtary, Govt. OF Nizoram. Aizawl. 

1 . 	The 	h jo f 	;. 	I'tavy 	(;uv: 	C 	, I';Ha j • 

5. 	The Chief ;ectztary, Po 	i;€r1y Admii.itratiOfl 

AO 

roulicher ty 	 . 	 -.•. 

- 

. •_ . __i . 	 . 
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H •.- 	•-,•, 

1 

'1 

\\ 

t'' .,..j.. 

h. 	'ih. 	(' 	 '( 	iiH.iiy, 	AIiii:u 	1 	tJ 	1 i]id 

1tdii n ,L1diOI, Port 131.iir. 

7. 	ihe ,"d1I 	i. t:r to r , _;ov t: • o £ Daiia i L) i.0 and Dadra and 
Nagar U;tvcli AdminjtrFLLiQn, SilvaRa -396230. 

U. 	Tli I'ri 	ia I Clii 1 	1ivit'r o r vorents and Secretary 
I.orest1. Andaman and Nicobar Islands Administration, 
Port Blair. 	 S 

The Principal Chief Conservator of Forests nd Secretary 
Forc;L, Govt. of ArunachI Pradesh, Itanagar. 

The Conrvator of Forests, Govt. of. Goa, Panai. 

The Principal Chief Conservator of Forests and Secretary 
Forests, Govt. of Mizoram, Aizawl. 

The Deputy Accountant General, indaman and Nicobar 
Is1and: 	Port j3lai.r. 

The Accountant General, Arurachai Pradesh, Itanagar. 

14, The itccountant General, Mizoram, Aizawl. 

he_Foest Secretary, Govt. f Go,Panaji. 

Vie Iirctcr, orestuvey.of- India, Kaulagarh.Road, 
I.ehrn Dun'-248  

The Director, Indira Gandhi National Eoreqt Academy, 
4cw Fore, Dchra Dun-240 006. 

10. The Director, LaL flahadur Shast.ri NaL.ona1 Forest 
Academy of Administr:tiOfl, mussorrIe. 

Officers concerned t1rouh thir respective Heads of 
Depnrt:rnents. 

Pcrsemal fi)e of the officers 

Guard ilc./ Sparc cpies-IO 

€tdvocata 



liograin: P/RYAVARAN, 

II 	
NEW DEL 	 jVY 

( 

Wt1(i rt E)Ot! Itkl 

/ 	(II I //7I Ifl-I 	 iIId 	I1'I 

4 	 t:ed9LIt. March, 1990 	 ll1UUI 	zj; iii 
GOVEF1NMENT OF INDIA 

MINISTRY OF ENVIRONMENT & FORESIS 

ui 	ri. 	 I1 

PARYAVARAN SHAVAN, C.G.O. COMPLE.X 

I 	irf-113 
100H1 ROAD. NEW OELHII 10003 

- 0 H U E H 	 . 

With the approval of the Cornp.tent Authority the 
liowing posting/transfers of Indian For'st Service OfficcrH 

• 	the level of Conset4vator of Forsti/ DI.!puty Conservator of 

	

rests in various constituent unite of thi Arunachal Pradesh - 	

4. 

• 

	

	4a - 4izroam and Union Territories Cadie of Indian Forest 
Irvice, are herebyordered with imiuedial.e effect and" until 
ther orders. 

'o. Name & 	 Constitueht Unit 

L Deasignation . 	 From 	 I 	To 

• 	Shri 

Alok Saxena 	Delira Dun (On repatriation A & N Islands 
• 	CF 	 from Central deputaLion 	Unit 

G.N. Sinha 	 A & N Islands 	 Nizoram Unit 
Cr 	 Unit 

L.K. Pait 	 A&unachal Pradesh 	MizoramUnit 
c 

 

M. Namsoom 	 Arunachal Pradesh 	tiizoram Unit 
CF 	- 	 .. 	 ' 

LUC~ G

. N. 

	

 Roy 	 Arunachal PradeIi 	 Mizorarn Unit 
F 	 . 

A..-Murti) 
Under Ser ret.i ry to t1,o Govt. of Ind ii,  

,;tribution: 

The ChIef Secretary, Govt. of Arunachal Prar1eh, Itanayar. 

Th Chief Secretary, Govt. of N atiollai Capital Territory of 

Delhi. 	 I 

2/ 

4 .. 	'I 	
•. 

_j••_ - 

4dvO 

! 	 I 

4. 
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S 	

•. 

2 	 L 	•T:.•y 
I'1s.' (ji 	"$I•'• $ 	ry 	N 	•- 	•ili$, 	A i i.w I 

I 	
IIc Cli ief 	ee LC La ry, Coy L 	of C,t , P.i ii.i ji • 

5 	
The Chief Searetary, Pondicherry Admjnjtration 
Pondicherry 	

I 	 s 
The Chief Secretary, Andaman & Nicobarlslaflds 
Administration Port Blair. 	

X 
') 	Ar1ni nLnt:r, 	) 1 , (ny 	. n 	I).iii,;iii 1)1 ii 	iiiI I)iithj, •aiiJ Ntyar Liaveji AdminiULratioll, Sjlva; 

7396230. 
Ii. 	ri 	Pri t i.pal (hi.f Corn#rvator of Forests and Secretary luren t,  A1111alliall and N icoba r I 9 1 a fltlH Adij tj n Ira Lion, 

Ii 	 I 	 It 

Port Blair. 

The Principal Chief Conservator of For?sts and Secretary, 
 Forests, :Govt. of Aruriachal Pradesh, Itanagar. 

The 
Conservator of Forests, Govt. of Ga, Panajj. 

.11. The Principal Chief Conservatot. of Forests and 
Forests, Govt. of flizorarn, Aizawl. 	

Secretary 
 

Th 	Ovpiity 
Accour,t,nt Gcrmral, Anda,iiaii and Njcobir  

- islands Port Blair. 

The Accountant General, Arunachal Pradesh, Itanagar. 

'I'hc Accountant General, tiizoraiii, Aiz,%wl.  

The Fore2t Sec'retary,.Govt. of Goa, aiL j j. 

The Director, Fo.restSurvey of India, !;aulagarh Road, 5, 	
Dehra Din-248 195. 

The Director, md ira GainI1 I Nat: I 'ma 1 E'ret: A:adcmy, 
P.U. New lfurnt, Dehra 1)un-240 006. 

• 	10. The Director, Lat, Bahadür Shastt- j National Forest Academy of Mmiiistratjon, HuqRorrje. 

Officers concCrned throuIi Lhier respective heads o f  Departrnen, 	
. : 

Personal file of.-theoffjcers 

21.. Guard file.! Spare copies-b 

I..  

:., • 	

.ii 



GOVE!RNNENT OF ARUWAcpj PRADESi-j  
OFFICE OF THE SECRETy (FORESTS) ARUNACHAJ J  PRADESH / 	. 	 TANAGAR_791111 

( 	
Ii E R 

' W 	 The Governor o Aunnchi PEndüh ia plo6aod I4 J 
,to sppoint the f4owin9 	 uh po o of Forests in thb scale of pay of • • & • ;I' Re. 45 00-150.5700.. P.M. plus allowances, with effect 

h4 from 15-1-1993 (FN) in theArunachal Pradesh Forest . Sflepartment temporary fr peELed of 6 ,(alic) 
months on adhoo baai. 	•. 	I 	 • 	 • 

..• • 	
• 

• 	,1. Shri,j4,. Singh, is (AQHU 1079)_ against the post of Conservator of Forests, 
Eastern Circle, Tezu. 

-. 	 • 	
2. Shri Avinash Kumar, IFS (AóMu1979). 

against the post of Conservator of Forests, 
Working Plan &. Resourcesurvey Circle, • Itanagar 0  

The appointment. shall besbject to term' ination  • : 	
earlier on availabiljty of incumbents regularly • 	
promoted and posted in by Govt. of India against • 	these Vacancies 

• 	
The Governor of Arunachal Pr&desh is 

	

• 	further pleased to allow Shrj Avjnash Xumar, 1P3 
. (AGMU 1979) to hold charge of DCF(HQ) lfltheoffjce of the 	

from 15-1-1993(FN) in' .- 	addition to his tdutj 	as Conservator of Forets ,:bJithOUt any extra remuneration. 

• 	

•_•: - 	- 

(p. Shukla) 	( Secretary(Fbrests) 
Arunachal Pradestit 1tanagar • •Memo No. FOR_367/E/V8l/pl/50 (o - , t?O 

Dated Itanagar 

copy 	
the 	th Feb/93 

to:- 
, 

1 Ph 	 - 	 - -- 	 -- 	li to Onble GovernoT • 	• 	Artrnachal Pradesh, Itanagar. 
2. The.PPS to Hon'ble Chief Minister, 

ArtLnachal+pradeeh Itanagar. 
• 	

• 	 • 	3. The FS to HOfl'ble Minister(pore) 
Aruàachs). Pradesh, Itanagar. • 	 -: 	( 

'1 
 I.' 	 4. 

The PS to HOr'ble Dy.Minister(Forests) 
Arunachal Pradesh, Itanagar. 

• 	 ': 
• 	

:i. 

•C) 

I  

•.•. 

. 	

:.. / 

1 	4 	
/ 

II' 	•1 

i i 

contd. . .2. 

I;- 	 • 	 I 



• 	
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5 	The Dy. Secretary to the Govt. of India, 
Ministry of Environment and Forests, - -. 
Department of Eriviornment & Forests 
and Wildlife, Paryavaran Bhavn, 
CGO Complex, Lodi Road, New Delhi. 
Considering the urgency of appointing 
suitable officers against the said 
sanctioned posts for smooth 
functioning of the departmental organi- 
sation the above seniormost 'jc 

ioe 	available in the state have 
been considered for appointment for a 
perio. of 6 (six) mont.hs on adhoc basis 

-. 	ee local arranemgn, 

The P.S. to Chief Secretary, Arunac% -i1 
Pradesh, Itanaga. 

All Dy. Commissjonrs/Addl. Dy. 
Coninjaslonera, Arunachaipradesh 
The CCF, Wildlife vig. etc. Arunachal. 
Pradesh, Itanagar 

All Conservator3 f..Forests, Arunachal 
Pradesh. 	 .• 

The Managing Director, AP.Forest 
corporation Ltd. or informatjon. 

The Director, IPR, Náharlagun, 

12, All Divisional Forest -Officers, AP Forest 
Depar€ment includin Dy. Chief Wildlife 
Warden, Nabarlagun. 

13. The Principal, Arunacha]. Ptadesh Forst 
School, Namsangmukh. 

: 	 The Orchidologi.st, ahrlagun 
• 	,I-• 

15. Th9 Offjcers concerned for necessary 
ction. 	• 	•. 

• 	 A].]. branches of this office. 	. -• 
17. Persona]. fuR of efi,-c..' 	 - 

ci 

	

rs 
- 	

- 	 i'.LflU. 

18. Ten spare -copies. 
• 	

VI.,, 

	

• 	 (G.P. Shukia) 	 • 
• 	 Secretclry(Forests) 

Arunachal Pradesh: Itanagar 

-' 	 .•- 

,ocaW' 
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GOVER1.1::fl 	OF 	tJUN,cI I/\Lk?%UI; 3i  I 	 / 

DEpfflTM1.WI' 	EWVlFot4ENr I& 	FOk1$rs 

,\ 5 
I The Governor of Arunathal Praäesh is p1esed 

to 	the apptht 	following IFS officers to the posts of 
conservator of 	Forests in the pay 8cale of Rs. 4500-150-5700/- 

• 	 •• 	•, p.m plus other allowances as admissible w.e. 	from 16.7.93(Fw) 
in the Dartment of Environment & Forests,, Aunacha1 Praclesh 
for a futherperi6duof..64(sj4x) ntnths on adhoá basis or till 
regular appointments are• made against these posts by the 
Qvt, of India whidi ever is earlier. 

• 	 •1 
- 	 •. 

Uii J,Le 	BiflQh, 	XU(Q4U 	199) 	. 
• 

• 

aginst the post of Conarvathr of 	oresta, 
Eastern Circle, Tezu. 

• 	 . 

• Shri Pvinash Kumar, IFS (rc!1u-1979) 
against the post of conservator of Forests, , 	 •, 

: 

• 	
Working.pjan & Resources Survey. Citcie, -1 • Itanagar .( t..p). 	 •- . 	 . . 

t 	Ii' 	 4 

• G.P. SHUKLA' 	 -. 
• ..$)- 	 Secretary (Env.& Forüts ) 

Govt. of /t1nadal Pradesh 
.ltanagar. 	 . • 

Meno,No.Por. 367/E(A)/811P_I//CQ) — Did.- 	itanagar, 
the 	)5f..Jan/ 9 . Copy to s- 

• 	 - 	 - 
: 

• 

• 

•. 	
4 

• 2. 	The P.P.s to Hon'ble Chief Minister, A.P,Itanagar, 

3., 	The P.S. 	to Hon'ble Minister (Env. & Forests),.1,p,Itanagar. 

T,  he u.S. tOn'ble:Dy. Minister..(En 	& Forests), 
A.P,Itanagar.. 

The Dy. Secretary to the Govt. of India, Mjnistr 
ironment & Forests, Deptt. of Environment'.& ForeSts, 

à%d Wildlife, Paryavaran 	awan, CGO cpmplex, 4  Todi Road, 
New Delhi. . 

6, 	The P.S. to Chief 	Secretary, t.P. Itariaqar. 

7. 	All Deputy Comissiones/rddl. Deputy Corrniissioners 

H - 

Jrunacai Pradesh. 	 . 

4 

4 

4 	 • 	 . 

4 	 4 

4 	 Contd.2/- 

.4 

.4voct 	 - 

• 	 4 	
4 .•• 

1 
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2 	2k-
07 

0. 	The Chief Conservator of Forests, W.L, Wastends & Vigilance, Itanagar.  

94 	All (nservathr of Forests, h.P. 

The Managing Directór,7.p..F.0 Ltd., Itanagar 
for information, : 

All Divisional Forest Offjers, r.p. including 
Dy, Chief Wildlife warden, Naharlagun. 

'b 12.Y , 	The Director of Information & Pb1jc Relations ,' : 	Govt.-of 7,P, Naharlz3gun with the request to publish in the official Gazette accordingly, 
13.. 	The Director of Accounts, Govt. of ,i . r, Naharlag..n.. 
140 	The Principal,. ,p,p, School, Roing, 

15 4 	The ordido1ogist, Chimpu. ,  

16, 	The officer concerned for necessry action, 

.17, 	All branthes of this office..  

18. 	Personal file of officers concerned. 

19,. 	Ten spare copies, 

(RABINDRA x1tII19t.DcF 

	

• 	ovt. of Arunachal. Pradesh 
Itonagar, 

•1'• 

.' 	
i. 

• 	 •• 	. 	•,• 	• 	, 	• 	•. 	. 

, 

- 	. 	
- 	 _______- 	 . 	

, 	•i ,• 
V 	

. 

4dV0  

: 	 V 



; _ 
To 
The PrinciPal Secretary, 
Environment and Foreata, 
Govt. of Arunechal Predeeh, 
ITANAGAR. 

SUB1. PAY  SLIP AT THE LEVEL OF CONSERVATOR OF c 
FORESTS (R8.1940O_450_2Q.00 

I have the honour to invite your kind attention 

to the MOEF'S order No. 42011/2/97IFS 
Dated the 9th 

March'98 vide which I was appointed on promotion as 

Con.eervAtor of Foroata from the data of td.flg charge of 

the poet of Conservator of Forests in conetithent unit 

of AGMUT oidre. Copy of the above order is enclosed for 

your rey reference. 
I have been holC.fl the charge of ConserVzltor of 

Foreats, Central P5sigha
4  with effect 

from 4th August'97 34 pc.. yur cider No.FO11.3 08/EA 2 /95 / 

?/30,9631,065 dated 1st jugust'97 and he1ce I did not 

notify again the aasuitptiofl of charge. 

I was expecting that the Pay Slip at the level of 

ConservatOr of Forests (Rs.16,4O0450209' will be issued 

in my favour in due course from your end with effect from 

the date of my appoineflt on prornotiOfl to the level of 

C.F. i.e. 09.03.98. 

Now, I am surprised to receive your order NO. 

FOR.3/E(A)/97/13.664793 did. 9th April'99 in which you 

have shown that I 
will be joining Mizora!fl .n Conservator 

of ForestlOfl promotion. 

It is needless to mention here that I wa alreWiY 

promoted as Conservt0r of Fore8t w.e.f. 09.03,98 and 

subsequentlY I'was trart;( rd to Mizoram unit as C.F. 

Copy of the order is er'. 	or your rety reference. 

Si 	
Therefore, I do not tgz• 	

,our or1er desigflatiflf me 

as DC.F. i/o Central 1't- 	Circle, Po:ighat and 

drectiflg me to jn my t&aW t 	 as 	 of 

Forests under M 	:'efl Govt. on promotiOfl. 

Cot td. .2. 

( L.K.P'ajt ) IFS 
Conservator of Forests. 

• ,1' 

iI  

.1 
'1 
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It 

Nowhere in the said order of MOEF, it is mentioned 

that I am promoted to the level of Conservator ofForeats 	'\ 

from the date I joi..t MLzorsm unit of AGMUT Ct1re. It has 

only mentioned that the order will take effect from the 
date of taking charge of the post of Conservator of Forests 

In the constituent unit. 

Arunachal Pradeshis one of the cor,stituent unit of 

AGMUT cre and I sin deemed to have joined in the constituent 

unit of Arunachal Pradesh on 09.03.98 as Conservator of 

Forests as I was already holding the charge of the cadre 

post prior to issue of the said promotion order. 

In view of the above I request your honour to kindly 

Issue Pay Slip at the level of Conservator of Forests in 

my favour. 

 

Yours faithfully, 

End: As sate above. 

( L.K,P t )iFs 
ConserVator of Forests. 

I . 

z 

II 

1 

• 
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vi 
(j0V1Ufl4fl 	UF hjW11AM. rflAi)1I 	 - 

1jIpM(14Et1ru 	yjjio IwuT & 'onirt'ii 

?o.fl.lO2fl9/A/ 
//I) -/I 	Dtd.Ita. tne/99 

to, 
Shri. R.B.S. flawat, 
Director to the Govt. of India, 
Ministry of Environment & Forests, 
paryavarafl BhaWafl, CGO Complex 
Led-i Road, New- i)elhi - 110 005. 

Subs- Aointmeflt on promotiOfl to the post of Conser-
vator of Forests in the pay scale of • i6400430 

20000/- 

Sir, This is to i. nb i'm you that the Mini stry vide order 
Ho. 43O11/2/97'IF54 dated 9/3/98 has conveyed approval 
to the appointTheflt 06 promotiOn of Shri L.K. PO&t,IFS as 

ConSorVatoX' of Forests along with others and posted 
t 

hizoraJfl vide order even no. dated 9/3/98. As per order 
the effect of promotion as Conservator of Forests wil 
take effect from the date of taking over charge of the 

post of Conservator of Forests in reapeOtiVe con$tituGflt 
unit by the officer concerned. 	- 

In this connection, it may be stated that Shri L.K. 
ni pait,IFS was holdi the current charge of Conservator of  

Forests, Central AruflaChal Forest 
Circle, pasigh&t we. 

from- 1e/0/97 vide ArunaChal prodash GoVt.S order 
No.Fbr. 

300/E(A)_2/95/P/399631065 dated- 1/8/97. Flow he has 
requested to allow him Conservator of Forest's pay scale 
aS w.e.from 9/3/98 i.e. 

from the date of issue of the 

Govt. of India's 
order dated 9/3/98. In this connection, 

a copy of the representation of I.ri L.K. Pa.i,t,IFS for- 
warded wide No. CAC/39/97/E/2246 

dated- 7/5799 which is 

salt 
explaflatOiT i; also enolosed herewith for ready refer-

enoo Shri L.K. poit,IFC, DC WaS ¶0 seked by this State 
dre poet of Conservator 

Govt, to hold the charge of 
-the Ca  

of rests Central Arunaflhal iFOit CU'o.e. psLbn aS 
t were 

three ConserVatorot Forests available in t)is uni  

on deputation boldifli 	(-C3dre 
pont(ViZ. Shri. 1(.D. Si.ngh,IFS 

on deputation as Moneging DireotoP of Mineral 
DVelOpmeflt 

and Trading Corporation United, Arunachal pradesh Itanager, 
Shri Avifla lumar,IFS on deputation 	

Mano-ng DLreCtàr, 
tanag Arunachal pradesh Forest corporation Limited 	

er and 

Shri M.L. Doori,IFi holding the excadre post 	
Director, of  

GtstØ PorSt flesett0h Institute) by 
which there were no 

hr #s hld th two cadre COst of 

Central 
Arunathal Forest .role at Pasighat and OUtjOXfl 

Arunachal Forest 6ircle,:;.DeOui at that time. 

The Ministry is therefore, requested kifldlykOOfl8id 5  

whether Shri L.K. Pait,IFS can be promoted and given pay 
scale 

of the pest of COSO!'VIIt0F of ForeStS from 9/3/9$ in ArunaChal 

pradesh j o e. from the date of issue of the GoV1. 
of Indift'S 

notificatiOn or from 
the date of his taking over the charge 

of the  pant of CcnnrvOtOr of ,  or*fltn nciOr  1406rm o,rnflant 

where posted on pronVtiOfl. 

Early decisOfl is soiitted. C 6)1  
EnolO t AS ShO V0 	

/ 
yours foithfuUyj 

I/I 

ffrt 
principal Chief Coni30rat0r of Fór' 

& principal Secy. Envt.' 
Arunaohal PD"' - 

r 
i 



._;• 

/ 	 Coflaervator or  reren ts  
Arunachal Circle, PnsihAt f or informs, 

• 	 ~ . hter copy rii. 

1 



Ii 

End: / 	ovC, 

L)atoci 	Pa3jh L 
t)?e 3rd. Jun'99. 

Yours fafthfully, 

\fr 
( 	 ) IFS 

Coflrvator of Forests, 

U

To 

Jty i 

L. 

 31- - 
1hr 	 ;rc rr Itry  Go't, o 
1 	

/run.chn:f Pradesli, 
 AGA17cfl ill,, 

AY SLIP AT mx uvci,, OF CON$RVATOIt OF FOWsTS 
Si ii, 

'}Undly refer to my repreaefltjon.o 06.05,99 fQ1gd by Conaei'vator o' Forests,C.A,c. kasighat vide NO.C/39/97/E/ 2,244-45 
dt. 07.0,99, wherein you were requested to aaue Pay 

Slip at the leve) of Conservator of Fores 	(Ra.16 vi 	 ,4OO..2O,OQQ/...) th ttect fnn 09.03.98 i.e. the day from which i was promoted ,-Octhé level of Conservator of orest 
IF5 Id. 9th 	 s vjde MOEF's o.42o11/2/97... March'9$, 

I have already iQey5uj 
said represent 	 the aecond para ot my 

ation that a I was already bQldng the charge or Conaervtor of Porests, Central Cjrcle, Pasighat w,e.f. 04.08,97 
aa)-per your order N0.F0R.308/EA2/95/p/30,9631 #065 dt. 01 .08.97

1  I 
did not renotiry the assumption of charge. 	 - 

i1e to flOnjssuce Of Pay Slip at the approp

-

riate level in my favour, I am drawing monthly salary at the level of D.C.F. 
(Selection 0rade-Rs.14,300...18300/) till date which 

causing me financial loss for last 1
5(fifteen) months during these days of.  hardships. 

I should have been paid my 
due salary as per responsjbj-lties or the post, I am holding 

from the dateof my taking over the charge or Central Circle, Pasighat as per your above order as I WAR 
t)m nnior Inont D,C,F, Avniloblo on that datø and clear Vacancy 

hod bn crented due €o sudd 	dernjo of !Jri B.S.Beriwa1,3, Who 
were hOldj1 

the charge of C.F'., Central Circle, Pasighat. There 
are Inatntico,4 in the pcst also t6 anpoi.nt 	icr most D.C., to hold the c}rnrtce of th' pcst or 

C.I. With tinanj 	benefjt as local arrangem 	 Copy of such orJer isuued vide No.F0R.367/EA/81, 
dt. 21.02,93 & No.Fon.367/E 

21 .oi, 	 (A)/Bl /P1/16Q3 1663 dtd. 
OflC1OS1 fc'r your redy rct?rence. 
In v1w c flbOVC 	 : ive the honour to1reques your )dnd honour,  to take sultable Actionto issue pay slip at the 

level of Con3ervath,. of Forests from the date of my promotion to the 
level 01 Ci' in my favour mid niso 'nkr necessary action to 
promote ff0 to I. 	ivel of C,F. from the date of assuming the charge 
of C.F., C'ntrn) Cii'ale, PasjgJ) 	n; wpr, done in case of my seniors 
as I hRvC shoi1d-e( hiCher respon!1hi1t15 
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ANNEXURE- 

Ra"; a MW4 Mal 1*11 

4,I. 	

.•. .• 

Pg 3zp .0 fi 	0? coNa1yAT (a" ?CZii CR3. 16,4OQ.(O,/. P.M.), 

I) 	
dtd, 	 foaj by 

a,CAC 	 V1.d. dt , O7,Qb, 
LI) 	

dt. 0 •°6 .S)9 torv,j, by C? CAc 'iØs.t Yld. 
Sir, 

I hay 
the hono 

 to dr, your kiri attentl on  to *y they, aM aubdt the fo11o4, s 1) 	 atzy of 	For,,t (z), Qoyt. of Indj L4. No. 	m 1a.1 4, 
the 

Ori of Conservator of 
For,ato frOm the dati 01tddrg °v,r ch.rg, of the post tj 	 of c.p 6  in r.ap.. y• 	

unit of k3*J'j At that time I w &.r.i7 orrIciating as C?, Padghat o  Stn. I was .1z',7 holdjq# ohse Of c or. 'cou 	Uu11'ø of Aft&a  I rthod  
f.ot tro 09, 

pot 
to tt level Of C.F. with 03.90, 

2) 	,,, 001 
V140 P$1 at. Ord.r No, 

dtd, 09.0.gusansferred .r1 p°at.d me to Mtzorr1 UNIT'.  The order Ol$21y ahoy,j iy deaj flaUo as 'Cpi, flfloa 
it Is obvious that I stood prOuot.d to the l.ml of cr v..., 09.03.90 aM MOE? 

3) 

	

. as C? 	i wh. ieiuj,, 
th.t traflafer o It .Oa y, have 	 the 

lang 	
rd.r. 

y. Pfljj1 A mmap 	WEJ ."LCU In ThE SAID cwu* IT IsXXMQIM ThAT W pROMMCNq 
 WIZJ. as ?.mA-riys Thfl DAIS or My 

J0XNp iZ(tç C014STflj 	tmfl' 
4) 	

Aie to sueb 'WRCI] INTERPRETAUCI A 
	 Of the $PPrCprIat. 1.y.i In due tj,, d.prJy, 	*y due 	(it R4.16,400.01, bali) Thoui I - hoigd.g,1 htgh 	ponjjj, of  the POCt of Cl, 

CAC#PMdghat not only from 9.3,90 but from 

I,  

	

• 	 I 

~41  1 

AjO 

Ii 

• I 

I 



boc 

....2.,..  
Your kind stt.nttOfl to also drm to the 4* pra 

of sy ripr.**%t*ttM of xd Jiaw'9 *iratfl I 

roquestad yJ to take suitsbls tiOn to plOStO 

os to the level of CF from the dote of GaWAWUOn of 

C,. C%0 pMa,ghss i.. 04.064,97 M was done in ee 

of uy senior vide your No. FaJ67/EAm1/PO4/l 

00 dt. 24.0243 & No, yct,36V(A)/81 /Ph1 /160 " 

1663 4t. 21,01.94. 

M Z onos spin r.qu.aS You jnYieV of the SOVe to 

kt,*1 ly issue the following orders I 

Pq Slip at the level of CF(fl..16.40020.000/44M.) 

with effect frog 09903996 	per MQU, 001 14 

order flo.42011/2/97hhIFSlI dt. 09.03.96. 

Nacesasry botion be taken to prauote ue to the 

level of CI' w.a.f. 04406097 as was done wide No. 

F.367/E/?/501'5l dt. 
24.02.93& 

oiu's fsithfUlly. 
the 12th AuSil 

( t.K. Pait ) IFS 
ConeervatOl' of FOrests. 

I 
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s' 	WçL't 

f 	 ..,. 

sa .* 

The Qovernor 09Arnacha1 prc1esh is pleased 
O r.1..v. Slwi L,(.P4it,XFs,Dy4consorvitor of FOr.8t8 from 

Govt.of Arunachaipradesh from the date he hands over the 
O 	flI41 	 t IIhtJ. 	nU1,COPtC OL 

alocastso aat,cn CLcc1., 3hri paitis iliao n13cw&1 to wuL1. 
049MU lutivo£or, 25 utqo ntr mundi,mq ovor thc. 	 31 
vetor at o oret,Central Circl,paigat. 

t lo gurthuc 	tnur. .uirl £ic.PuLt, 
Zetj anoulci nencA over tna onro 	cantral Cixiu buiorc 
8//9 LJOULUVOLY tAnU tnt In 00 wcnt 
Vuc tile Qhbrwa r.c wi. *IsLthflIøil 	].cd 31/19/9 4hi 
it4I,D.C,F. will i,edemeu to havcbuun rc11vu w.c,f. 

' 1/11/99 (FN) from the charge of Central Circle, ?atighat and 
shall athnd releasect fran the Govt,of A.P. to enable him to 

teport t3 Govt.of Mizorani on his pronotion a6 CDr13ervat3r of 
ots in pucancu to thu uzvt.ot Iria1  tiinlztry of znvironmont 

& rorst, New Delhis order NO.42011/2/97-IFS-I d,9/3/9. 

d/-SR,Mehta 
Al 	 (r) 

covt, 	:-':Itc.rUr. 

NO,'O1.1O2/79/.-AJ 	 DtItainagr.. theC-jA0ct'99. 

copy to;- 

The oarota' to kOnLo 	vioXr,. 
'mo 3acretoryu to Uon'lo Chi3f MinitrLi,.. 
The p 1 , to i-on'.iile .iini.t3r ( &F),It&ir,J..P. 
The P.S. to the dDn Ae AiTliuLer ,f or ,t.ate 
he 	 tunuyur 
The p.s.to all .iiniatorb/Speaic.er/by.poaker of Itanagar/ 
t4ahr1,A4. 
The uirector to ttio Govt.of Irzuia, tinistry of nvirn-
1flent, & F3rstG, .)ett.oi.. nvironen. & Forc$ts,Paryavran 
Bhan, CO C3:p1ex,Lodi ioau,Nw Jeihi. 

1 	PUT.O. 



- 
- 	2 	- 

1) The 	. 	Chic 	ocroury, 	n 	ucnl prdrh,  

Tnu Chiet 	.ucrotary, ovt.i 	1 iOi 	,1Aivu-J. 

 All C,M1irjirn3rfl #inc 	 A,t. 	 * 

3.0) All 110WAS 	ptts,It /N&hCir1iQUfliZ.P 

11) 31 

2) ew 	Cniitqqasurv ,, tjr W iort,UQVt.0 

3.3) The principul'Chiog Convt 	of 
.An1atnn & t4ic3bat I81anC18,POrt1airb 

 j41 Chiuf 	ConøUvitC Q 	}Ct,ItflitJcJi,P. 
k • 

 All COnd 	'VLt.)C 	 IfljC*UQ. 

3.6) The Managing uirector,APFC Ltd,Chi*flpU,VaflVihar, 
Xtanagr,A.P. 	. 	- 

 The 	irector,Ste 	oret RestCll institute,Chirnpu, 	V 

Van-Vihr,Itaflagar,A.P. 

 7411 DitiSiOflcil Forest Ofjcers,74.p.inClUdthg Dy.Chif 
ijlu1ic •tar'ienM Nhar1c3Ufl. 

3.9) ihe priripa1,A.P.1'OtSt Training 	ch1iflgV 

0) The ijir,, cvor 	 iiti and puilic 	1iL1 

• Nhr1gunA.P witn the reuet to pub1ih in the 
QitOi41 Qz' 	ccri491y 

23.) 'rho 4aoru concrçuU ior tneir infW11thtiOn et rtOL.&ry 
atitt. 

	
Tne hriuin 	It 	t 	Unçj 3vot Lho ckrçjfl rmjPQCt rnty 

p1i 	i 	ont to tiii 	ice irnnuUiat1y Jr turtbr 

 All urancLl of 	tni 	ok.ic' 	or 

 Thu piron1 g1ju 	o 	.icro C 	ccrn'i 	• 

.24) * 	iister copy ftle. 

25) Ten spare COpiS, 

R  1;1fldra Khrnr ) DCF(Hr) 
for principal 	cretry (tvt.& 	orests 

\Gt.o 	;1runachal Pradesh 
to 1!cj. 

I. 

Atteste,  

at6. 

- 	I  - 	• • 	 - - - 	V 	* 
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NURE- GOV1RHMENT OF ARUACHAL PRADESII 	 AN 

	

DFPAflTMEIT OF E Vlp)Np4[lr 	FORESTS I x1 , qN;Ar. 

• 	/ 	 :n.1•oft, 1 02/79/4 11! 	f/j 	bid. I ta . 
	

) thMni-ch/?OQQ 

The D1rctor 
to +.hf, Govirnmcnt 01 irecjj, 
Miflitry of wironmont & Foreet, 
Parynyotral, [ihawan. CGO\ Cocplex, 
L.Odj Road, Sew- Delhi - 110 003. 

Subs-. Appointment on promotion to tho P oct of CF's 
Pay Scal, of u.s. 1 G4Q4O..2Q00/ in rep 	of Shrj L.K. Pelt, IFS (flow CF, Mizeram). 

ef s- Miniitry'a 6rder 140. 43011/2/97p 
9/3/cu nJ thi* offic, letter 
A/149_1 dited  

Sit, 
I en directed to refer to tile above lnerItlonod 10 ttOrs on the subject and to request you to comn1unjca 

tho docinion of thn Ministry whether Shri L.K. PaIt,IFS (nr,t Ct)nnrvator of Forents, Mizoran) can b promoted oud givon Py Scnle of the post of 
Conarvator of Forest front 9/ 3/98 An /rrih,] Prfld)$i i.e. from tile of Noti-fl'ton of ?&lnintry'a order or from the 

date of his taklnçj over the charge of thfi post of Conservator of 

	

Forests under M1z1 	vprn,nent where ps ted on promo- 

	

( 	 I I 1 itrici0tij ) (.0 (A0) 
for lrincipat j3Rc'f Gonrv,stor or Foret & rI1pi 	cru ry(yt. Forests) 1 1 	 ).-1crunact 	Prncjch I 

Copy to - 
The Principal chief Conservator of Forests &.Sorets 
(Environmgnt& Forust&), Govt. of Mizoram, 

IUzwaj. 
2. Msr,ter copy file. 

i 
1 	•• 

/ 	 •:. 
'''''''''''' 

1 pcaK 	 -- 

. 	 •- 	. 	

• 	;'• 	••:_ 
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4SThiCT PAPUMIPARE f ARWACHAL PRADESH 

Ito 

0 
:03 	fl 

TRIBWAL 

• 	
• GAUHATI BENCH ) 

O.A. NLQo2 

IN THE MATTER OF :-

OA.øNO e  16/2002 

Sri Li±a Kanta, Pai.t 

APPLICANT 

—Versus - 

Union of India & Others 

.•.•,•••• RES -POENTS 

RITTENSTEMENT QHALF OF RESP3ENTNO 

LI) 	 That a copy of the Cricinal App1iatjon 

which has been filed before the Cënträl Administrative 

Tribunal and has been registered as O.A.No 16/2002. A copy 

f the same, has been sewed upon to the State of Arunacha'l 

radesh beicj Respondent No2. 	 - 

That the Respondent has perused the 
A ppijcatjon and has understood the contents thereof . The 

4poent has been athorised to verify the written. statement 
ad being àonversant with the facts and circumstances of 

e case, 

- 	

• 	: 	 • 	-, 	. 	--- 

-'.- ,... 4)' 	 .+ 	 - 	 • 	 •- 



:2: 

That all the averments and submissions 

made in the Original,  Application herein after reffered 

to as 'Application' ) are denied by thd answering Respondent 

save and mpvict except what has been specifically admitted 

herein and whatappears from the records of the Case, 	 co 

That as regard the statements made in 

paragraphs 1,2,3 and 4.1 of the application , the deponent 

states that same are matter of records and the deponent 

does not admit any thing which are contrary to and inconsistent 

with the same. 

	

/ (5) 	 That as regard the statememt made in paragraph 

4.2 of the Application , the deponent states that due to 

/ 	administrative reason and as a; 	general procedure, the 

Applicant while holding the charge of DCF kS& P) in the 6ff ice 

of the Principal conservator of Forest and Pricipal Secretary 

(E & F ) was posted to Central circie,Pasighat to hold the 

current charge of conservator of Forest in his own grade and 

scale of pay vide Govt's order issued by No. For.308/EA-2/95/ 

pt/39965-31055 dated 1.8.97. The applicant took over the current 

charge of the Conservator of Forest, Central Ar, Circle, Pasighat 

w.e.f.4.8.97FN) vide memo Mo, 12-7/C/259_2643 dated 4.8,97 

It may be perLinent to say that the applicant on promotion to 

utise1vaor or forest in Indian Forest Service 

was posted to Mizorarn vide Govt. of India, Ivaistxy of Environment 

& Forests, New telhi's order No. 42011/2/97—IFS_I dated 9.3.98 
and even No. dated 9.3.98. 

Copies of the order dated 1.8.97, 
• 	 Notification dated 4.8.97, Order 

dated 9.3.98 and order dated 9.3.98 
are annexed herewith and marked as 
Anriexure - A. 8, 0 and D 



Copies of telo.grauis dated Dec.98, 
16/17.3.99,8,7.99 ,Order dated 

99 and N.otifiction dated 29.10. 
annexed herewith and marked 

'inexur  

••• 	•4 

: 3 

The deponent stxzxtMztx states that it is clearly mentioned 

:1 in the order of the Govt. of India that promotion stall take 

effect from the date of assuming of charge of Conservator 

of Forests by the officer in the State/U.T where he was posted 

namely Mizoram,. Meanwhile , the Govt0 of India,. Ministry of 

Environment & Forests was requested by this State Govt. to 

review the transfer order and allov the Applicant with other 

officers prooted and transferred to Mizoramto join as CF 

in Arunachal Pradesh itself on their promotion as Conservator 

of Forest in regi1ar basis vide this Gor€ 's D .O.letter No, 	a 

For.308/EA/95/60 dated 11.4,98. 	 'P 
A copy of the order d±ed 11.4.98 
is annexed herewith and marked as 
Annexure - E.  

However, the Govt of India, Ministry of Environment & Forests 

New Delhi reviewed its decision on posting and transfer of 

Conservator of Forests level officers and directed the State 

Govt. to relieve the Applicant aaongwith others to report 

duty in Mizorarn Forest Department vide Ministrys telegram 

N:O.A.42011/2/97—IFS._I of Dec./98, N.o.42011/2/97—IFS-1 dated 

8.7.99 respectively. He was released from the charge of  

Conservator of Forest, Central Ar.Circle, Pasicjhat on his 

posting to IVlizoram w. e.f .29.10..99AN) vide Govt 's order N.o 

Por.102/79/EA/35555_655 dated 26.10.99 and Notification issued 

vide No. For 12-7/CC/4782-.484j dated 29 .10,99, 



evi tQo 

;4 

The deponent further state that it is not the fact that 

the Applicant was denied financial benefit attached to the 

post. In fact the matter was f;df-vxnd referred to the Govt.. 

of India, Ministry of Environment & Forests,New Delhi enclosing 

the copy of the Applicant's representation to tonsider 

whether Sri L.KAPait, I F S could be promoted and given pay 

s;9ale of the post of Conservator of Forests from 9.3.98 in 

Arunachal Pradesh i.e.from the date of issue of Govt of India 

Notification or from the: date of his taking over the charge 

of the post of Conservator of Forest under iVd.zoram Govt. 

where he was posted vid letter N:O. For.102/79/A/149_51 

dated 2.6.99. 

A. copy of the letter dated 

2.6.99 is annexed herewith and 

marked as Annexue— K. 

. 	That as regard the stat'ernents made in 

pargraph 4.3 of the Application the deponent states that 

same are matter of records and the deponent does not admit 

anything which are contrary to and inconsistent with the same. 

 That as regard the statements made in 

paragraph 4'4 of the Application , the deponent states that 

same are matter of recds and the deponent does not admit 

any thing which are contrary to and inconsistent with the 

same and states that due to the Administrative reasons and 

urgencies the Applicant was transferred and posted to Central. 

Circle, Pasighat to hthld the current charge of Conservator 

of Forests in his own grade and pay scale of Deputy Conservator 

of Forest vide Govt(s Order dated 1.8.97 and the Applivat 

took over thó charge of the office of the Conservator of 

Forests, Central Ar.Circle , Päsighatw.e.f,48,97(FN) vide 

S 5 5 S 5 	* • • 



c) 

; 	5: 

Notification dated 4.8,97, 

That as regard the statements made in 

pargEaph.4.5, of the Application , the deponent states that 

same are matter of records and the deponent does not admit 

any thing which at are contrary to and inconsistent with the 

same. 	 - 

That as regard the statement made in 

pargraph 	4.6, of the Application, the deponent states that 

the Applicant on promotion to the post of Conservator of 

Forests was posted to Govt • of iviizoram alongwith 2two) other 

officers, Sri G.N.Sinha. and M. Narnchoom who 	ere also promoted 

as Conservator of Forests and posted to Wiizoram 	vide Govt. 

of India 's order dated 9.3.98. 

That as regard the statements made in 

paragraph 4.7 of the Application , the deponent states that 

same are matter of records and the deponent does not admit 

any thing which are contrary to and inconsistent with the 

same and states that the Govt. of India, Ministry of 

Environment and Forests was moved by the Govt. of Arunachal 

Pradesh with request to review the transfer orders and allow 

Sri L.K.Pait alongwith 3 (three) others who are all promoted 

and transferred to Mizoram to join as Gonse ,ator of Forests 

in Arunachal Pradesh itself on their promotion as eonservator 

of Forests on regular kti basis vide No. For.308/E/95/60 

dated 11.4.98. 

That as regard the statements made i 

paragrapj 4.8. of the Application , the deponent states that 

the Govt. of India, Ministry of Environment & Forests, New Delhi 

has considered retention of Sri MNamchoom , IFS as conservator 

. . • • . .6.. • 

U 
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:6: 

• 	 of Forest in Arunachal Pradesh vide order No. 42011/2/97-IFS 

dated 6.5.00;. The deponent has fully stated in this regard 

in th.e paragraph 5 of this written statement. 

A. copy of the order dated 6.5,99 
is annexed as Annexure- L 

(12) 	 That as regard the statements made in 
• 	 paragraph 4.9 of the Application, the deponent states that 

Sri J.L.Singh, IFS and Sri AvinashKumar ,IFS prior to their 

promotion to the post of Conservator of Forest by the Govt-. 

of India as regular basis, were appointed to the post of 

Conservator of Forest on Adhoc basis for a period of 6(Six) 

months in spell w.e,f. .15,1,93 by the Govt. of Arunachal c)L:) 

• 	1  Pradesh vide order No. For.367 //g1/pt_j/5015j00 dated 

24,2.93, Sri J.L.Singh ,IFS and Sri Avinash Kumar, IFS were 

'Promoted to the post of Conservator of Forests on regular 

bais 	w.e.f.5-•1j_93 byth' Govt. of India vide order No. 
20II/j/93IFS_I dated 5fl-10/93 and Sri J.L.Singh, IFS on 

romot ion posted to Andaman and Sri Avinash Kumar in Anacha1 

radesh vide order No, 42011/1/93_IFS_I dated 5/7-10/93. 

subsequently, Sri J.L.Singh, IFS was allowed to be retained 

Arunachal Pradesh by the Govt. of India. 

Copies of the.,  orders dated 242,99 
• . 
	 dated 5/7-10/93 and dated 5/7-10/93 

are annexud hereto and marked as 
Ann exlres 1V1,. N and ec y i, 

L3) 	 That as regard to the statements made in 
paragraph 4.10. of the Application, the deponent states that 

the same are matter of records and the deponent does not admit 

thing which are contrary to and inconsjstpnt with the 

isae 	and the deponent has fully stated in this rgard in the, 
•paagraph 5 of this written statement. 	 / 

-_-- 

4 
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The deponent states that Applicant's representation dated 

7,599 was forwarded to the Govt. of ±ndia, Ministry of 

Environment and Forests, New Delhi vide letter No. For. 

102/79/EA1149-51 dated 2.6,99 for consideration 0  

(14) 	 That as regard the statements made in 

paragraph 4.11 of the Application, the deponent states that 

same are matter of records and the deponen± does not' admit 

an y thing which are contrary to. and inconsistent with the 

same and in this regard the deponent has fully stated in the 

paragph 12 	of this writte statement 	 . 

(15) 	. . 	That as regard the statements ax made in 

paragraph 4.12 of the Applcatio , the deponent states that 

the represntation dated 7,5,99 of the ApPlicant was forwarded 

H to the Go. of ±ndia , tvanietry of environment and Forests 
New Delhi vide letter No. For l02/79/A/149_51 dated 26.99 

followed with 1eter No. For102/79/A/j3_j4 dated 29,3.2000 . 

TheApplican's represèntaUon dated 7.6,99 asreferred 

herein does not appear to have been received. 

A. copy of the letter dated 29.3.2000 

is annexed herewith and marked as 

Anfl exure—?, 

' . 	That as regard the statements bade in 

paragraphs 4.13 of the Application, the deponent states that 

samr are matter of records and the deponent does not admit 

any thing which are contrary to and incnsiste.nt, with the 

same and states that in this regard the deponent has fully 

stated in the paragraph 5 of this written statement, 

, 	 That as regard the statements made in 

paragraph 444 of the Application , the deponent states that 

the same are matter of records and the deponent does not 

aornit any thing which are contrary to and incon$jste with 

• 

. 	 ................. 
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:8.: 

the .srnae and states that the deponent has fu11j stated 

in this regard in the paragraph 15 of this written statement, 

That as regard the statement made in 

paragraphs 415 9 4.16,4,I7, 418 and 4.19 of the Application 	C 

the deponent states that the same are matter of records 

and the deponent does not admit any thing which are contrary 

to and inconsistent v.th the aame and states that in this 

regard the deponent has fully stated in the paragraphs 

5 and 12 bf this written statement, 

That as regard the statements made in 

paragraphs 5.1, 5.2, 5,3, 5.4 and 5.5 of the AppLication, the 

deponent states that same are matter of records and this 

1 deponent does not admit any thing which are cotrary to and 

inconsistent with the same and states that the deponent has 

fully stated in this regard in the paragraphs 5 and 12 of 

this written statement. 

&ZO) 	 That as regard the statements made in 

I paragraph 6,7. & 8 of the Application, the deponent staes 

that the Applicant is not entitled to any relief .what so ever. 

The Applicant is not entitled to have financial benefit 

attached to the POSt of Conservator of Forets w.e.f,4,8.97, 

(21) 	 That as regard the .statements thad.e in 
I paragraph 9 and 10 of the Application, the deponent states 
that same are matter of records, and the deponent does not admit 

any thing which are contrary to and inconsistent with the saffie, 

22) 	 That in any View of the facts and 

circumstances of the case and provisions of rule/ Law, the 

Applicant is not entitled to any relief as prayed for and the 

Applictioi is liabLe to be dismissed, 

VERIFIGATI3. 3 



V 

I, Shri V 	

ii•  '1Son of 	V 	

aged about '4, 	years 
V 	

present1y residing at Itanagar in the 'district of Papumpare 

VArunacha.I Pradesh and presently serving as 

V 	 in the Department of Environment 
V 

& Forests, "  Govt. of Arunachal, 
V Pradesh, Itanagar do hereby verify that I have been authoriseo 1  (..i 

'V 

V 	
Fto swear this Verification, V 	 V 

The Statements made in paragraphs 

are tru to my knowledg.e and 

elief, those made in paragraph' 

eing matters of recd are true to myinformation derived 

herefDom and the rest are my humble submission before this 

'@on'ble Tribun10 1 have not suppressed any material 

4normation inthis case. 

And ±sign this verification on this 
te 	day of iQ 	2002 at Guwahati 

H 
NATURE 
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The Princlpal,A.p.Forest SChool.Rojx)g, 	.' 	

. 

' The C-ofjfjcjo Director,SFR,chimpu 
1.9) The oUicer5conceea for necessary action. 

:20) M.1branches of this office. 	 • 	- 
Personal file of office1concerned 
Thn apre copies. 
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Tialjta)chp&D) 
for Secretary (Envt&.Forests)::- 

• 	'\Lunaha1 .  Pradesh - 	

S 	 Itanagar. 	. / 
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/ GOVJ;f .L . .TT OF ARUrAC}AL PhADESH 
O3Ci OF THE CO11SEJVA1OJCF FOpJ3TS: :CF.iTr 

ARiJN 	CIRCLJ 

N 0 T I .F I C A T I 0 N. 

We, the undersi'Yned do hereby flotify to the Treasu, 
Officer, Pasjh,t and the Branch anaer, State 

Bank of India, Paji•3t that w have on th Forenoon of 
4th August '1997 made over and taken Over the qho.rge of the Office of the 

ConGervator of Forests, Central JUnaCha1 Circle, Paslght. 

The spec1-(fl signat 	of the Relieving OZfjoer duly attested are euclosed herewith, 

••- 
(A.l(4Shukla) 	'...•/ 	 . 

DY.Corserv3tor of Forests 	 P.COar of Forests 

Dtd,pasth a t  
Copy alongwith 	4th b$t*97 51Snatures of the ilel1ev1r °fjcer duly attested forwe - d to :- 
1): 	

The Treasury 0j.cer, Pasighat ast 
Slang Distrjct,A? 2) 	

The Branch Man:er, State Ba of India, 
	i iat Branch, 	

ian District, A.P. Copy forwa 0 : 

1) 	
PrincIpaj Ckf Conservator of Forests, 

eptt. of vjroreiit Forests, 
Goverent of Arunachal Pradesh., Ttan 	

alon. Ith two copi of certificate 
of transfer charie far favour of 

1 °a -tlon and necessa act, This X'efers to his ortei' 
dtd, 1.8.97 2, 	al1e AccuLwtant Genera1(J/05 	flac11 Prdesh, 3hjl1 	alonwjt the CO of certifjcte 

Of tratfp1 o charge for informotlo arid nec essan  actjo, 
Tk fl•ji, 	of 	count, Govt. of Arunachal ?rdes1 3  
The 	I 	 f Forests 	dl1fe), A.?.,

vtorItr:. 	''': 	'Ltiagin L) rector, A, ) . F. C, Ltd, Itanear. Al.1. 	
\torof Fot5, A.P. 

ai For (--st Oflce, A.P./Aj 	lv1sjona1 uj' 

The Director S.F,J.i, P,3.pro.159 Van 
Vi1iar,t The 

Prfllcjpal .1.Forot School, Aoing. 
9) 	 -ection of this Office . 

Vai) 
COnstor of Forests 

Centrhi . Cjrc1. :i,that 
'I. 

/ 

;(•_ 

- 
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Telegram PARYAVARAN, 
NEW DELHI 

rt~ Iiphoiie 
leIux : (bi•Iingual) : W-66185 DOE IN 
FAX 

No. 420l1/2/97IFSI 
Dated the 9th March, 1998 

TRT 	ck 

GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT & FORESTS 

t - ui 	, 	- a4t. 
PARYAVARAN E3HAVAN, C.G.O. COMPLEX 

Ir ''r, 70, f-110003 

LODHI ROAD, NEW DELHI-i 10003 
ORD ER 

Sub: Appointment on promotion of Indian Forest Service 
Officers borne on the AGMUT Cadre of Indian Forest 
Service to posts at the level of Conservator of Forests 
(Rs.16,40045020: 000 ) 

I 
I 

The undersigned is directed to convcy the approval of 
the president to the appointment on promotion of the following 
Indian Forest Service OfficerS of the AGt'IUT Cadre as 
Conservator of Forests. These orders will, take effect from the 

date of taking charge of the post of ConservatOr of Forests in 

respective Constituent Units by the officers concerned. 

S.No. 	Nathe 	 Year of allotment 

Alok Saxena 	 1983 

G.N. Sinha 	 1983. 

J. L.R. Thanga 	 1983 

L.K. Pait 	 1983 
5.1 M. Namsoom 	 1983. 

A.S.N.-Muiti) 
Under Secretary__tthe Govt. of India 

	

DstributiOn: 	\ 

The Chief Secretary, Govt. of Arurtachal Pradesh, Itanagar. 

The Chief Secretary, Govt. of National Capital Territory of 
•. Delhi. 	'. 

The Chief Secretary, Govt. of Mizoram, Aizawl. 

4., 1 1 1
The Chief Secretary, Govt. of Goa, Panaji. 

The Chief Secretary,i pondicherry Administration, 
PondicherrY 



Eli ief Secretary, Andaman & Njci lJaUs 

	

. 	Stratjon, Port Blair. 

The Administrator, Govt. of Daman Diu nd Dddra and 
Nagar flavelj Admiiittj0, Silvassa 

- 396230. 
The Principal Chief 

Conservator of Forests and Secretary 
Forests, Andamari and Nicobar Islands Administration 
Port Blair. 

The 
Principal thief Conservator of Foresta and Secretary 

Fores, Govt, of irunacJial Pradesh, itdnacjar. 

The Conservator of Forests, Govt. Of Gtt, Panaji. 

The Principal Chief Conservator of Forsts and Secretary 
Forests, Govt. of Mizoram, Aizawl. 

The Deputy Accountant General, Andarnan and Nicobar 
Islands Port Blair. 

The Accountant GncraJ Arunachal Prade, Itanagar. 

lCcountant General, Mizoram, Aizawl. 

The Forest Secretary, Govt. of Goa, Panaji, 

The Director, Forest Survêyof India, 
Dehra Dun-248 195.- 

•1 The Director, Indira Gandhi National Forest Academy, 
P.O. New Forest, Dehra Dun-243 006, 

18, The 
Director, LL Bahadur Shastri National.Forest 

Acadeny of Administration, Mussorre. 

Officers concerned through thicr respective Heads of 
Departments, 

Personal fi1e of the officers 

Ouard 	 copjes-10 

S 

S 



1iegarii PAYAVARAN, 
NLW DLLK 

fiIcx (tb; IiugutI) W 6618 1,, UOL IN 

L. 	 FAX: 

No. 42011/2/97-IFS-I 	 'fl 
• . 	Dated 9thriarch, 1998 

GOVERNMENT OF tNDIA 
MINtS i fY O LNVIRONMENT & FORESTS 

	

1 	. i1L 3T. 
PARYAVARAN BRAVAN, C.G.O. COMPLEX 

• 	 Z 91 fi —110003 

LODHI ROAD, NEW DELHI110003 

H 	 ORDER 

With the approval of the Competent Authority the 
folloing posting/transfers of Indian Forest Service Officers 
iat the level of Conservator of Forestal Deputy Conservator of 

/Foresta in various constituent units of the Arunachal Pradesh — 
Goa — izroam and Union Territories Cadre of Indian Forest 
Service, are hereby ordered with immediate effect and until 
furthe'—oders. 
-------------------------------------------------------------------
S.No. Name & 	 Constituent Unit 

Dessignation From 	 - To 

$/Shd. 

H 1. Alok Saxena 	Dehra Dun (On repatriation A b N Islands 
CF 	 : 	from Central deputation 	Unit 

/ 
G.. Sinha 	 A & N Islands 	 Mizoram Unit 

-. 	Unit 

L.iK. Pait 	 Aruriachal Pradesh 	Mizoram Unit 

iM. Namsoorn 	 Arunachal Pradesh 	Mizoram Unit 
CF 

5. 	.N. Roy 	 Arunachal Pradeih 	Mizoram Unit 
\ 

Under Secretary to fhe c3ovt. of India 

4 Distribution: 	 . 

1. The Chief Secretary, Govt. bf Arunachal Pradesh, Itanagar. 

2'. The Chief Secretary, ot.of National Capital Territory of 
Delhi. 

... 2/ 

d. 

I 
.— 	., 	 . 
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3. The Chief Secretary, Govt. of Mizoram, Aizawl. 

1. The Chief Secretary, Govt. of Goa, Paraji. 

, The Chief Secretary, Poridicherry Adrninistratio 
Pondicher ry 

. The Chief Secretary, Andaman & Nicobar Islands 
Administration, Port Blair. 

7.. The Administrato, Govt. of Daman Diu and Dadr 
Nagar Haveli Administration, Silvassa -396230. 

U. The Principal Chief Conservator of Forests and 
Forests, Andaman and Nicobar Island3 Administr 
Port Blair. 

The Principal Chief Conservator of Forests and Secretary 
Forests, Govt. of Arunachal Pradesh, Itanagar. 

The Conervator of Forests, Govt. of Goa, Panaji. 

110 The Principal Chief Conservator of Forests and Secretary 
Forests, Govt. of rlizorarn, Aizawl. 

12. The Deputy Accountant General, Andawan. and Nicobar 
Islands Port Blair. 

• The AccountantGenural, Arunacha], Pradesh, iLinyar. 

The Accountant Gcntrt1, Mizorani, Aizawl. 

The Forest Secretary, Govt. of Goa, Panaji, 

The Director, Forest Survey of India, Kaulacjarh Road, 
Dehra Dun-248 195. 

The Director, Indira Gandhi National Forest Academy, 
P.O. NewE.Qest, Dehra Dun-248 006. 

16, The Director, La4 Bahadur Shastri National Forest 
Academy of Administration, Muorrie. 

Officers concerned through thier respective Heads of 
Departments. 

Personal file; of the, officers 

Guard i1e../ 	re copies-lO 
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ANN EXtJRE— 1 

FOR/300/E(A)/95/60 	 Dated 11.04.98. 

Dear Shri Prabhuji, 

Itis indeed gratifying to note that 

the country has entrusted the important and sensitive 

subject of Environment and Forests to a yotIng and 

dynamic leader in you. 1 am confident that under your 

able leadership, the environmental and forestry 

related issues will receive due priority at the 

national as well as state, levels to ensure sustainable 

development of the country. I on behalf of the people 

of Arunachal Pradesh and my own behalf once again 

convey our best wishes and, hope that you will achieve 

the desired levels of success in all your endeavours. 

As you are aware Arunachal Pradesh is a 

' 	major state in terms ,of forests. In fact it has the 

larget forest area in the country after Madhya Pradesh 

and is endowed with the richest blo—diversity and 

genetic resources. However, due to lack of financial 

resources and infrastructural handicaps the state .has 

not been able to bring the entire forest areas under 

scientific management and protection. This state, 

therefore, needs your special attention and preferential 

treatment to enable it to address the forestry related 

issues. I will look forward to your personal visit to 

this area for a first hand knowledge of the development 

potential and about the problems of the state in this 

respect, 

However, I would like to apprise you of an 

immediate problem that has cropped up due to orders of 

transfer jssued by the Ministry posting some IFS 

officers of this 'state to Mizoram. As per those orders 

Contd... 



/ 

I am to release as many as 6 Six) middle level LS 

officers all at atime without any substitutes being 

posted to this State. Of these , one officer namely 

Shri E .M.Shukla, DCF has been posted in the Ministry 

another LCF namely Sri G.N.Roy has been posted to 

lYiizorarn and 4 (four) officers namely S/Shri T.Iiiilla.ng  

G.N.Sinha, L.K.Pait, M.Namchoom have been promoted 

and PXNti9ci transferred to Mizoram as Conservtor of 

Forests 

In -th is context I would like to draw your 

kind attention to the fact that the Arunachal Pradesh 

unit of AGiVUT cadre has 34 senior duty posts. Its central 

deputation reserve quota is 7 against which we have 

already deputed 9 (Niie) officers and against the 

provision of 8 Eight) posts for state deputation we 

have deputed 5 F1ve) officers, Against the 34 thirty four) 

senior duty posts the State has only 26 twenty six) IFS 

officeTs in position including the 6 (Six) officers under 

orders of transfer, Thusjf these six officers are releasd 

as per orders issued by Govt. of India, there will be a 

acute shortae of officers at the level of Conservator 

of Forests and Dy. Conservator of Forests in the department 

with only 20 twentv) officers being left against the 

cadre strength. of 34 thirty four) . S/Shri T.Millang (IFs2) 

and L.K.Pait JIFS 83) is promoted. as CF are holding current 

charges of two territorial circles against regular vacancie 

in the State and Sri G.N,Sinha (IFS 83) and Sri M.Namchoom 

(IFS 83) who have also been recently promoted as CF are 

on deputation with APFC Ltd, a State Govt. tndertaking 

as General Managers of the said corporatjon and these posts 

are equivalent to CFs and so far manned by IFS officers. 

Contd,... 
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I an also to invite your kind attention to the 

transfer order of Sri G N.SiNhXx Roy , IFS who is now 

hoiding the post of DCF ( Itdustry in the office of the PCCF 

and is dealing with the matters related to implementation 

of Hon'hle Supreme Cour! of India's orders imposing 'restr-

ictions on operation and management of Forest resources, 

Sri Roy is also appointed as iviember Secy , State level 

committee for inventorisation of timber 
, relocation of 

industrial estates, fixing of floo price for the seized 

timber etc. His release at this stage will create 

dislocation in implementation cf 	the Apex Court's order. 

I may further point out that Shri G.N.Sinha,GM(T) 

is appointed as Member Secy, of the Core team for impl 

mentation with world Bankis assistance to -the state and his 

transfer to Mizoram will be set—back for the proposed 	V  

project at this stage. 

Therefore, in the interest :of public service 

and greated interest of my State , I am to request you to 

kindly review the above transfer orders and allow sri T. 

Millang, Sri G.N.Sinha, Sri L.K.Pait and Sri, M.Nancoo,n who 

are all promoted and transferred to Mizorm to join as 

Conservator of Forests in Ai'unachaj. Pradeh itself on their 

promotion as Conservator of Forests on regular basis • Sri 

G.N.Roy, IFS,DCF may also be allowed to continue in 	
/ 

Arunacha Pradesh for some more time. 

An early action will be highly appreciated. 

With best regards and best wishes., 

Yours 	. . • • . S • S S 

To, 

Shri Suresh Prabhu, 

Hon'ble Union Minister for 
Env, & Fordsts, 
Govt. of India, 

New telh±. 

(LIjuw R3NYA) 

-'-V 
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CHIE1.7 	SECRETARy 

ARUNACW\L PRA[)ESIj 

jTANLGAq 

•0• 

t•j 

No. 	A.42011/2/97 - Is I(.) 	FROM SARVES(Afl JHA JOINT 

SECRETARY (.) KINDLY RrFEll MINISTRYS TRANSFEROLDERS NUMBER A - 

42011 /2 /95 - IFS--I OF SECOND FEBRUARy 1996 AND NUMBER A - 
42011 / 2 / 97 - IFS-I OF NINTH'tiARCj 1990 (.) IT WAS 'NOTICED 
THAT 1N THE MINISThyS ORDER NUMOER 42011/2/97 IFS-I OF NINTH 
MARCH 1998 ORDERING TRANSFER OF SILRI G..N.SIN1IA IFS TO MIZORAM 

UNXT AN INADVERTENT ERROR OCCURiUt) (.) WUII4SIiRx G.N.SINHA 
AS WORKING IN 'ARUNACHL PRADESH HIS POSIpIo SAS 88OWt AGAINST 

ISLANDS UNIT 	COL(Ip'3 PFP.EF (• 	lJ• 
CORRECTED TO READ AS ARUNACHM, PRADESH INSTEAD OF A&N ISLANDS 
UNIT () 	 0 

S 

1rNX$TRY 	REV1liqE / ITS DECISIONS ON POSTINGS AND TRANSFERS 	OF 
CON5ERVA'Oft 	LEVEL IFS OFFICERS REFERRED TO ABOVE AND 	DECIDE'D 

' 	THAT 	THE 	ARUNACHAL 	PRADESU 	GOVERNMENT ,  SHOULD 	IMtIEDIATELY 
RELIEVE 	SARVASHRI T. 	, MILANG - G,N.SINHA - L , KPAIT 	AND,.,M. 
NAMSOOM ALL CONSERVATOR OF FOREUTS 

FROM THIt.;?jEgENT. DUI'XES. IN 
ARUNACHAL 	PRADEs ITH DI 	C'Iut 	1'O REPORT'O DUTY IN MIZORAZI. 
rORE5T 	DEPARTtIENT ['ORTIiWITII 	(,J'/ 

) 
• 	• 	•. 	 I • •:i 	•.... I 

egram Continuen) 
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STATE 	 EXPRESS 	 TELEGRAM 

HIEF SECRETARY 
NMENT OF ARUNACHAL PRADESH 

ITANAGAR 

NO.42011/2/97-Irs-I 	(.) FROM M1RA MEHRISIH JOINT SE&RETARY 	(.) 
KINDLY 	REFER 	THIS 	MiNISTRY 	DECISION 	ORDERiNG 	TRANSFER 	OF 
SARVASHRI 	GM SINHA LK PAIT AND N NAMSOOM ALL iFS OFFICERS 	FROM 
ARUNACHAI. 	PRADESH 	10 	MIZURAN UNIt VIDE NOEF 	ORDERS 	OF 	EVEN 

	

s - NUMBER 	DATED NINTH MARCH 1998 (.) CHARGE RELINQUISHMENT REPORTS 
IN 	RESPECT OF THE ADOVE OFFICERS HAVE YE1 NOT BEEN RECEiVED 	IN- 
THIS 	MINISTRY 	(.) 	 KINDLY INDICATE DATES OF 	RELIFE 	OF 	ABOVE 
OFFICERS 	(.) IN THE EVENT ANY OF THESE OFFICERS ARE 	CONTINUiNG 
IN ARUNACHAL 	PRADESH 	DESPiTE MINIS1RYS DECISION THEY 	MAY 
IMMEDIATELY 	BE 	RELIEVED 	DIRECTiONS 	TO 	REPORT 	TO 	DUTY 	AS 
CONSERVATOR OF FORESTS 	IN FOREST DEPARTHENI OF MIZORAM 	(j 
COMPETENT AUTHORITY HAS FURTHER DECIDED THAT SERVICES OF ABOVE 
OFFICERS 	SHALL 	NOl BE AVAILABLE •1O THE FOREST DEPARATMENT 	OF 
ARUNACHAL 	PRADESH BEYOND THJRTYFIRST MARCH 1999 

(.) ACCORDINGLY 
AOUNTANT GENERAL ARUNICHAL PRADESH IS BEING SEPARATELY ADVISED 
WTRINSTRUCTIONS TO STOP DISBURSEMENT OF PAY AND ALLOWANCES OF 
SARVASHRI 	GN SJNHA LK PAIT AND H NAMSOOM IFS BEYOND THIRTYFIRST 
MARCH 	1999 (.) KINDLY CONFIRi TELEGRAPHICALLY IMPLEMENTATION OF 

	

CENTRAL 	GOVERNMENIS 	DIRECTIONS 	DY ORDERING 	RELIEF 	OF 	THEE 
OFFICERS 	FROM 	ARUNCHAL PRADESH UNIT FOR HIW I ID ( 

. ) MATTER 	MOST 1  
URGENT C.) REGARDS 

/ 	PARYAVARAN 

Not to be telegraphed: 
No, 42011/2/97-Irs-1 

Under-  Secretary toXtTe Govt. of India 
Ministry of Environment and Forests 
CGO Complex, 13-DlocI, Lodi Road, 

New Delhi - 110 003 

Dated the 16th 	March 
	

1999 

Copy ofeelegram sent by post 

1 	The Chief-Secretary, Govt. of 

The PCCF & Forest Secretary, 
Itapagar. 

1$) conHrmation 

Aruriachal Pradesh, Itanagar. 

Govt., of Arunachal Pradesh 

U1 	•l) 
• 	

, \ 	',! 
) 

	-- 
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STATE 
	

EXPRESS 	 TELaRAM 

CHIEF SECRETARY 

GOVERNMENT CF AEUNACI-LL PRAJ.ESH 
ITANAGAR 

REPEAT 

FOREST SECRETARY AND 
V 	PRINCIPAL CHIEF (;ONSERVATOR CF FORESTS 

GOVERNMENT OF ARUNACJ-LcL PRDESH 

ITANAGAR. 

NO.42011/2/97_IFI (.) FROM RBS RAT DIRECTOR () REFOTEL OF 

EVEN NUIBEd DATED 17TH MARCH 1999 AND 6Th MAY 1999 RBAILIrs 

TRANSFER OF IFS OFFICERS FROM ARUNACHL PRADESH TO MIZORAM(.) 

RELIEVING ORDER CF SARVASHRI T. FdLLA9j IFS (AGIVIJT; 1982) AND 

L.K.PAIT IFS ('AGMUT :1982) WVE NOT YET BEEN RECEIVE AT THIS 

Ei\D(.) KINDLY RELIEVE OFFICE.dS UffENTLYTU ENABLE THEM TO JUIN, 

MIZORAM UNIT AS PEt ORDER OF EVEN NUM3ER DATEL. 9TH MARCH 1998 

AND NtJIBER 2201l/j/95_IFS..I DATFJ 22ND MARCH 1995 IF NOT ALREADY 

RELIV83 (.) ACCOJNTANT GENERAl àNFL PRADESH IS BEThG 

SEPARATELy ADVISJ TO STOP DISBURSEMENT OF PAY AND ALLONES OF 

SA.RVASHRI T k"1ILLANG AND L K PAIT FROM ARUNACHAL PRAuESH UNIT 

FORTHVJTI-I (.) MATTER ivdCST URIENT  

PARYAVApAN 

Not to be telegraphed 
No. 42011/2/97-IFS-I 

Copy of the Telegram 

Sd 1-G .P.Ha1dar 

Uider Secretary to the Govt. of India 

Ministry of Environment and Forests 
CGO Complex, B-Block, Lodi Road, 

New Delhi - 110003 

Dated the 7th July 1999 

sent by post in Confirmation. 

/ 

- 	- 	- 	---..---'- ----.- 	 -- 	_'=, 
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The Govrnz)r of Arunchel Pru&csh is p1eised 

ti4: e1eive Shri L. Pait,Ii.S,DY.00fl 	rcnor of 'orests from .  

;runxch1 prthh fro;n the cLtc he h4trlds over the 

cae of Centr1 Cj.rcle to .;hri 	 a,I : ,C3rLet0r of 

FOret5, .1estrn Circi. Shri Pait,iS also a11.owci to avail 

erflec 1e6vo for 25 days after hding over ti charge of Coflser 

vtor of j 'oreto,Centr&l circ1,PSicJi1at. 

It is furthor oruereci tiTht hri 

9hOU1CI hand over t1ie carc oi CUrLLL.1 Cij:c1 ijfDre 

/LO/99 p3iitiVciy urlu Cjklt in thn OVOflt of I .1nçj to hn 

cheirje to ni.i I.1aUSOOI before 31/10/99, Shri L.K. 

pjt,I,D.C.F. will ia deeiie to have reliovect w.e.f. 

4'il/99 (Fii) from tne charge of Centril Circle, p ihat and 

all stnd released froa the GoVt.ot 	to en1e him to 

o ovt. 	•Ii;o i on ni 	rooion 	conicator of 

•torDts in turunc to the C) )vL .of InUi, i Lnistry of nvironinCflt 

,& iorst, N 	Lilhi's ro 	Tu. 420ll/2/9'7Ii"I Ut: 9/3/9. 

sd/-S .R .Uehta 
/ 	 principad secretary 

GOVt.Ot 1a:: :Itanagar. 

N. 'Ol. lO2/79J..-A/ 	
Dt .1 tanagar, the 	OCt' 99. 

Op y  

• 	The ec'retary to ion' ;;le Govorn .P. 

Te 3ctary to ion ie Chif initar,I taaar,IA .P. 

P 	• to ion 1e •1 inist r  

The £-..3. to thd :I)fl' 1e 	j;ii:st.r for 6tate (;&F), 

.It.nageir. 	
/ 

Te p..to 11 1.njsters/SpJr/uY 	 Of Itanagar/ 

jj 	Nahr1gU1,I.P. 

6) 	
Tfle )irectOr to tilo'ovt.f India, :.'iiflistrV .o 	nvirD(1- 

•nerit 	i?rsts, i..eptt.o: nvicon,iflt & 	sts,paryavaran  

j3ha/E-tfl, C2O Co: \1exLodi toa N4.; jeilli. 

I 

) 

• T . 0 

F! 
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; Jvt D 	•,- , 1 I '1 I 9) 	AllC 0, 	1 flrs
:f 10) 	All tjes jf 

1 ii) 	All 	
1 .D' .Cj;t4 s1 	 e!. Tiie Pricipj Cni 	CJLV r..,r ij 

Pr1ncii 	-Conrv L Afläarn 	& i1ic 	•j 	 L.n 
7;) 	

bl1 	
t!i CflV ci  D .0 	 j 	

,P. 
b) 	ii 	 tjr 	r; 	•rk.,1 	ru Te ivin 	ilg 	

L Itflgrp 

T 	
rcn Ifl;L1CI11IflPU 

I.p. 
13) 	All Diisjj Fr 	Offic.rs 	p .jflc1ucijrD y,Chjf h1ld1je 	

NI:tr1,Lt1 
)n c

Traiung 
2k)) 	The irctor 	Ii , r21 Li n •::nL pu.)1jc Re1j i1tc L1e reust t pub1j 1  in the  Ga3tt 

	

:21) 	The, fJicr cnc rnti 1 	
& & 	 3Ve: th cLre report my to 	

fr turtlier 

	

22) 	uranc1 
 

3) 	e prDj1 Ljjc 	3 .1 	c1ci-j 
] ) 	 cpy 

) 	en spr* copl 
 

.1 

1:;1ncr 	bmr ) DCF (Hc)) for Princjp1 	
crtiry (flvt.& £rests) \ç 	. oi Arumcj 1 .Prj 

Itanr 

. • . . .4 
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'V 	1i' CF j 	AC. AL :•::D:3i-j 
tj 	C 	•v.2C 	OF : 	f3cErip.L CIRCLE:::::::: 

A3IGHA'f- 791 i.: 

-, 	t'/e, te undersigned do hereby notify to the Treasury 
.i,cor, Pasi ;l -it and the 2ranch Mana'er, State Bank of •Ir.dia, 
siiat that we hVO on the 	aft'nocn of 29th_Oct 	/1999 

ma.e over and taken over the charge of the offi6f the 
Ooncerv;'tor of Forests, Central Arunchal Circle, Psih&t. 

The specineri signature of the Relieving Officer 
duly atteste are enclosed herewith, 

Mroor 
Oervtor of Fo-ests 	 Conservator of Forests 

- 	ethv?d Of'icer 	 elieving Officer 

. 12-7/CAC/7' 	 D'::d.iasihat, tJ -&,Oct'99. 

Copy alon with sinatnr 	f 	eliv1ri Ofier di ly 
&.ttesed forwrIed to :- 

The TreasuPr Off jCUI,,  V'i jçh:- L, 	r;t iLan(c, L)itt 

The 3raich !1anacr, State i3a.1c of Indii, • Psi;hat 
Brach, East ;3iai •  District, A.P. 

Cop 	.w±'ded to:- 

The ?r.incipaa Chief Con,jerv:tor of Forests, Deptt. of 
Environment x For'sts, 	'unc!al Prades}., Itanaar 
alon wIth two copier; of Cc'U.1'icate of Transfer of 
chrre for 1'cvour ox i.nforation and necessary action# 
ihis refers to ftL.; order o.FOR. 102/79/A/35,555 -
655 dtd. 26.10.99. 

• The Accountant General(A/Cs Arunacal Prades, 
i'1agTLy etc. 3hilling alongwith the copy of certi- 
fjct of\Trarisfer of chare for information and 
necessar acton. 

The Director of Accounts, Govt. of Arunnchai ?rnciesh, 
!aharl agun. 
The Chief Conservator of Forests (idjicllife/REV), A.P. 
Ttan,r/The 11air1 Director s  AP.F.C.Ltd. ,Ina•;U". 

5; 

 

All Conservritor of Forests, ALP. 

6, 	All Divisional F0r?st Officers A,P./Al]. Divisional 
Naners under A. F. F . C. Ltd. 

7' p 	The Director, 3.FJLI., P.13.Fo. 159, Van Vihar,Ita" r. 

3 . 1 	 The Principal, A.P.Forest 3choo1 	oin. 

' I 

91 	Account Section of this office.z  

(i.r\Tarp,örn) 
Conservator of Forests 

Ontral CjrcJ.e::PasiEhat 

000 

I 	 I 
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• :&)k1 02/#79/L__/ 
	 : hJUne/99 

Skin f,b,S. Aawjt, 
j.rEsotoL to tikJ goVt. L 

1thietXey of &tt Ø 	c i:'oro3t, 

Par ytVaA 	Eiavian, CO C.ornil0x, 
Lodi Ro1, 1ew- £)elhi. - 110 003. 

Subt'- Appintrnrnt on prrDt.0fl to the r;t of Con8tr 
vatór f £'oreat3 ic thc vay ca1e .f i,1bh,CO.43O 
a0000/- 

Sir, 
T1Ai i' to irroiu yOU thcit thc FLinl2try vide order 

No. 4O11/2/97-iFi thttEt 119 ha ccmryed aPPZIOVal 

to the aopointiiCnt o4 promotion Cr 2,hri L. . Piit,IFS aa  

Conaerlftt?X) r of Fors &.o ri with othcrn 4,nd yted t 
1'azors vid. OIX101 ,  EVen no. duted 9/3/9Cj'fA per orez 
the  •ttoat of promotion na C:onuorvtor cf 	will  
tak* effect from the date of takir, ovor charge of the 
poatof Conservator of Forostu in respective constituent 
unit by the officer concerned. 

In this oOrLnectiofl, it may be tatcd that bluli L.K. 

Pait alFs was holding' the current thare of Con&erVAtOr of 

Fo'etA,. Central rrachztl 1'orcf3t Circle, Pusighat w. 

froe 4/8/97 vide Aruriachal Pradesh Govt. 's order No,*r* 
dated- i/3/97, tow1he has 

;VZo,fron
8tod to e1low hii Ccnervtor o i'orest'U piy Leale 

 9/ 3/93 i,.. £rcnA th date of inne o tha 

ovt. Of India's  order dutd 9/3/9U. in this cnnectiOfl, 

a copy of tht represerit'ti0fl of Shri L.X. Pa4t,F3 for- 

*arded 144, No , CAC/39/97/E/22 1+46 datd 7/5799 which is 

silt CX LtOV/ ii lo 	 ei'oaith for roedy refer- 

ence. Shri L.. Pait,IF, wa to kc by this Sthte 

GaYt, to 1d the charge of the Cadre 1xt of ConacrVtOr 
of Forest, Conral A1unChO1 'orc3t CircLe, pasighat as 
thre Coer'VaL)r of (rCStC aVi13'lC iL tis unit were 
on ix-Cadre :ot(V5. iri )C.D, $ingh,IF5 
on depUtttC n 	i:ngi LircctO1' of irLera1 Development 
and Trading Corr. lion Uuitc'], unuchal Prud•eIi, Itanagar, 
Shri 4vinah 'irr,I 	on deputation t3 	 z)iZ'aCtOr, 
Arunachal Prac1e;h Jorcsi; Corp3'tL) n ii 	Itanar anI 

Shri ML# ic-ori,I}'. oldii' the <-cire post of 	reoto, 
$tate Forezt eaoarch Irwtitut(*) by tdch there WerC no 

conservator o ForEt here tc. cic1 tiw t'o dre ot at 
Central ArUAaCba]. Forest Circle iAt PwiihkYt &nd Sèutherfl 
Arunachal FcTeEt $jrc31 c, ren. iia1 j at t at tja. 

The Ministry is therefore requo ct3 1d.riytOr 1$id0? 

wtistber Shri 	Pait,IS can be prototcd ajid 4vcn nay scale 
of the pO3t of COnierVQtOr of orst' fron 9/3/8 in Arunachal 

prc1s1i i,e. ZDoui tb &to of izie ot th ovt. of Thdi&c 
notification or frLLa tne dt2 f 11s taki:, over the charge 
of the post of Con;orVt0r of i'c,ro3t undc tLzoran overnnent 
where pocted on r)rootion, / 

Early cci.iCn is Z30]44CitOd. 

nclo : M obove, 	 I 	YO1Lr 	th1y, 

/ 4)\ /) 	- -- 	 - 

• 	 jUw$ ) 
rircipa1. ci- Y( 0 r&cr1atOr 0' / 

& 1'ri tciPl 	R7 , ( flV' 

: 



- 

L.K. 	aitpIi'.'., 	Lcrvitcr of 
4ntral Ar n*xCi1 ircic, Pasibzt for infOrmation Fi  

2. Rater copy !ile, 

/ 

/ 

U 

I 
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No, 42011/2/971FS-1 
Goernnent of 1ridi 

Ministry of Environment and Forests 

Paryavaran Bhawri CGO Complex, 
(.odi Road Now 	hi-1i0 003 

 

	

tted the 	b t h 	Nay, 1999 

In 	par L i i 	iqod i f I ri t on of t h i 	H 1 n 	t. r YS 1) r de r of e yen 
a, L 	

- ' 	 - 	 - 	 -1  r r 	$ SI 4 	 S/ I 	 4. 4 I I 

Cotiipetent 	Author H y, 	it Iii 	been dec Ided to retain S/Shri N. 
,' 	Naiouin 	(115 	l03) uiJ G.N. 	Sinha ( lESt 	1983) 	ConservatOr 

of 	remt 6 	Itt 	A,uriae}iml 	PradeJi 	con5t ituent 	unit. 	of 	th 

A'uicha1 Pradsh - Ge 	Ml;urm a  n c Unort lr'rtorl 4 4 (AGMUT) 

)okt Cdr, 

2. 	The 	o t h e r 	contents 	uf 	the 	said 	Urckr 	shat 1, 	r e m a i n 

t)lretor 

__ 	 / 

1., 

 

T h e 	C h i e f 	S ocret.ry, 	Andman 	dud 	N S c o b a r islands 
Admini,tration 	Port 	6laIr, 

2. the 	Chief 	SecreLry,'GOVt. 	of 	M'izoram, 	Aizawl. 

3, The 	C h i e f 	ecretay, 	Govt. 	of 	A.rtchal Pradesh, 

Itanagar, 

4. lhe 	CIti&f , 	creta 	y 	Govt. 	of 	Loa, 	Panaj 

5, The 	Chf 	S ecrrr:ary, 	PridichorYy 	AdninstratiOn., 

P o n d 	r ry 

6. The 	Chief 	Scre1ary 	N C T 	of 	0 e1h 

7, The 	Adin i ri i 	tra1ur 	Govt. 	9 f 4 	IQfl 	P  - rl rn 	d 

 The 	Principal 	Chiet 	Conservator 	of 	Forests 	and Secretary 

Forests 	Anda,rnan 	arid 	Nicobar 	Islands 	Administration, Port 

Blair. 

 T h e 	'riricipal 	Chic 1 	Conservator 	of 	F orst s 	and Secretary 

Forevts. 	Govt.. 	o( 	i;runachal 	Pradosh, 	It. -in9ac. 

 The 	Principal 	Chief 	Conrvator 	of 	Fcre;t 	and Secretary 

rot'ests, 	Govt. 	of 	Plizvram. 	Aizal 

..,1 
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OFF IC op

ARUNACHAL PRAESH 

The Govc. 	
AxUnchl Praaesh is pleas 

to appoint the forowing IFS °fficers to the 

post of 
Conserto of Forests 	

th scale of p 
Rs, 4500_15o_5700/ 	

plus 11Qaflce 	th effect from 15_l_1993 (FN) in the Arunahal Pradesh 
FOrest 	-. Department temporarily for a period of 6 

(sç) 
months On adho basis 

\A. 	S hrj J. L 	U , 1. i:j 
 

I tin L LI 	I)on (: OL 
COrnj.1 

Lor of Forest5 
'' 	Uijj, 	

TCZU 

2. Shij Avjnash h'umar, IFS (AGMU1g7g) 
agaj5 the post of Conservator of 

Forests 
• 	Working Plan 

& Resource s 	Circle 
• 	Itflagar. 

he aPPointmenh 	be SUbj 	
to termination 

On vailbjjj 	
of IflCUIbCnt regu1ary promted and POsted in by Govt, Of Indj these 

0• 

The Governor of Arunhl Pr&desh is further pleased to 1 l° Shrj Avjnash umar 
i 

CAGMU 1 979) 
to ho1 charge of DCF(HQ)  o the Undersjgfl0 	 in th °ffice addition 	 wiLh.e'fect from lS1_l993(pN) 

in 
to his 

duties a Conservator of Forests, any 9xtra remuneration 

Shu) 
Secretay(Fb )  

•emo o. FOR 367/ Arunachal PradeSh'. 'tnagar 81/  

Dated Itanagar 
- 	•.  

Copy to:... 	 the D, th Feb/93 
\ 

. The Secretary to 1,on'ble Gov 
Arunachal Pradesh Itangar. erflor 
The PP to Honible Chief Minister, 

 Arunachal radesh Itana.gar. 
The PSt0 Hon'ble 

Predesh Itanagar, 
The PS to HoIble DYinjster(p 
Arunachal Pradesh .Itanagar. 

Contd.2 



ox 

I 

sr< 
p 	

- 	 - 

5. The D. Secretary to the C'ovt of India, 
Ministry of nviron[. r L nd J?orL s , Depart 	oi Snviorr)q 	& Forst, and WIldijf 	Pary.Jvr 
CGO COnj,J<, LoUj IodU, New DelhI. 
Considerirg the urgency of appointjn. 
suitable . Officers against"the said 
sanctioned pOsts for sriioo 
functionng ofthe departnenai organi,. 
stjon the cbove sniormost 	( 

available in the state have 
been" co1sjdered for JppoLnL ntf or ci period 'o 	G (.ix) 111ti1 ij u 	.Idh(J(' LjIs &3 	cirL3qntn 

.6:. The' p.s to Chief Secrctar,' Arundci 
it)nagir. 

7., All Dy. (3nIIlrnissiOflers/Addl Dy. 

	

• 	Comrn1ssioner. Arunachalpradesh 
.8. The CCF, Wildijfe;'vj 

.Lradesh, Ianagar 

	

-. 4l,4j. 	
•,• 

, ,Il Conservator5 of ForcsLs, Arunachal 
" Prads., 	 . 	•, 

164 The Managing Dlector, APFort • ' 	
corporation Ltd.. for informatjo 

The Director, IPR, Nahriagun. 

All bivis lanai Forqst Officers, AP Forest • 	" 	
Dpartrnent including DY.'C1-j1ef Wildlife 
Warden, Naharlagun. 

The Principal, ArurIdchal .Prades Forst 
$chool, Narnsangrnukh. 

14• '.TOrchido1ogjst Nah.rlagun.' 

Th& Officers concerned for necezsary 

	

• 	cton. 	.. 	 ' 

All branches of this office.  

- Psrsonal file of officers concerned. 
• 1 Ten 3'pare COpies. 	,, 	

. t .• 	 1.. /1 

• 1 	,, 	

., 
* 	• 	. 	, ' 	

. 	(GP.Shijkia) 	. 
Secretry(Foress) 

,Arunachal Pradesh Itanagar 

..... 
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f/IU N L, V - 

i y 	;i. V.) I 	 •I 

)y.vrIr) 	!vIIi, 

C(iL) Cut1fj1Lx, L0UI Ioad, 
New D1hi- 13.0003e 

Dt. 5/7th Oct/93. 
/ 

The approc/a. of the president is hereby conveyed 
I  

t0the promotiOn of the following Indian Forest Service 
of the IFS as Conservator of icers borne on the :1U cadre 

o fiForeStS :- 

• 	t, H,C. Dhawan Q4U 1977 

:2 6 Chnder  Nath QvlU 1978 

34 JeL1  Singh AGAU 1979 

4, Pvinash Kumar 
1979 

Deori 7i.Gq Tj 1979 

13.5. 	Baniwal : cl vlU .L9'7 9 

1 6  P.K. 	Son I1CMU 

of The 8 ointrncflt 
the aVe mentioned 0fficers 

jll be effective from the dates 0whiCh thY assutne 
Forests in Arurdal 

charge of the posts of Conservators of Nibar I1andS iministratf0fhort 
,pkadesh and zpdarflarI & 

air. 
Scl/- ?.K.Goyal ,  

to the Govt. of India. 
. SecrtY 

L ief Secretary,G0vt1 of 	
ItaflaCJar. 

. chief 	
&Nictbar Islands, 	

nh ni s ratb0i 

$0rt Blair. 

The FoPt SeetarY,G0\ 	
of 7\.t itanagar (S 	pies).. 

T he Forest Secretary, & N Islands, rmiflistrati0f,10rt 

Bir (2 •co4es) . 
5 'e PiflCiN1l C.C.F, 7.F, Itanar. 

6, he rrIncipal C.C.F, 	
Nicobar islandS 7ciflifll5 

trtiC)fl1PP't I3adr. 
:7 The 7cUfltant cneral rS'J M 'jlY 	 otc. 

5hillong. 

8 1 
 Dy. jcoufltaflt GeneL3i, jriztmafl and ttcobr 

ISlaflS, 

Blair. 
9. OffiCer cCnc,, ern0 thU 	.C.C,F, IsaS 

10.erS0fl 	file of tncs officors. 

i. guard file. 	I  
2. spare 	Pi• 
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1 0 • FOR • 7 	(:) / 2/ 	 - -) 	

tY 
Itatmgar, 
/j Dec/93 

S/rj J.L. 	 i 

	

2 	;' 	
AViflash Kurlar, IFS 

M.L0 Deori, IFS 

B. S. Baniwal, IFS 

	

5• 	
P.J( Sen, IFS 

&ub:. 	Promotjo / otri g  ordr5 •  

Enclos& please find herewjti the copies of the following 
orders recel/ed fran the QDvt of India, 'Mrdtry 

of Eñvi'?,rent 
& Forests, New Delhi r'rij your promotion 

t the post of Conservator of For: 	subsjquent posting ,otders for your inform ation & flecssary action. 

Order No. 42011/l/93.j 	dt. 5/7-10-93 

regerdiny promotion to the post thf 
Conservator of Forests, 

2) Order N0. 4201/1/93_I.1 dt 1  5/7-10.93 

Transfer & Posting order 

0 

DCF(H) 
for Principal Chief Conservator of orests 
\ 	7unacha1 Pradesh :: Itariagar. 

Cpy to ;- 

1. The Managing Djrector,i.P.F.c. Ltd, X along with 
Itaflagar. 	

thO copiea of 2 o  The Conservator of Forests, Eastern 	ave orderfor Arurath8. Circle, Teu. 	 thjr information. 
• 3. The Conservator of Forests, 

WP & RS Circle, A.p, t.Y1nagar. 

4. Persnl file of officers concerned. 

R.NQDI ) D&(HQ) 
for Principal Chief Conservator of Forests 

Aruflachal Pradesh, -  gar. 

JAZZ 

0 

I 



rNo. 4 2C• ii // 93-11' b-I 
Govt. Ut IriCidi 

MinistEy of Etvir0flmI 1t 

paryavzirarl Ljawafl1 

C CD Co ipl c.x, Lo di RQad, 
Dtd. the 5/7th Oct 

0 P. L) E P. 

Coflseet ucn 	ir promotion .fm Dy. Conservator 
of Forests to the posts of Cofl.SerVatot of Fprests, the transfer!. 
postMrgs ofthe following Indian Foest service officers of 
rU csdre are here ordered with immediate effect ;- 

- —, 	-,. ------- -------- — — — — 

si... 
 

• NO — ------------------------- 	— 	— — — — 
'•". 

H.C.Dhawafl 	iu-idaman & Nicobar 	2ndamafl and 

• 	
Njcobar 11ands, 

• 	 . 	 port. Blair 

2.. 

30 	 vinah KuUar 

4. 	 M,L,.*Deori  

S 	 F.K.SOfl 

' 	 • . S. Beniwal 

zxunadal rade$h 

ArUflaChal pradeSh 

do 

— do — 

- do r 

vice shri AoKo. 
Wahal., who .tas 
been 8e3.ected 
for Centra. 
depUt*t.9fl. 

:. 

N jcobr ai and a 
ot 

-do-.•. 

do 

pd/. 	Goyal, 

Dy. Secreta,rY to the Govt. of Ifldia. 

\3, 	

ief SecretarY, ,:panagar.ne 
'ief SecretarY 	N Islafl' iort

t FO 	crethY'G0\/t.of

he ort38t secretEyi 	& N i5lafldS, Iort Blair. 

Th,G 	jndp 	•C.F, GOVt. of 	 Itanacar. 

The jncipalC.0 	
A& N Island, port Blair. 

.TheAccounta GéneaI, 

TheY. jOflt 	
Gener, 	& N isànds, Iort Blai 

91t
, The OfficerS concerned through princiPal 

C,C ,F,
Ale 

& N 	 p0rt Blair. 	. 

10. ,erSQna f..e of the 	
iCES. 

1. Guard j1e. 

12. Spare copies 10. 

A. 	; 	 , 

r' 



	

G01VERNENT OF ARUNACHAL 	
(/ 

	

ZEPMrME1T OF E4VIRQNENT 	FORE.JT5 	 fx 

NOJOR1IC2/79/EA /', ? ' 	Ltd.1ta. 	thMch/2000 

ro, 
Thi Ljtrectox  
to the GGverment of Indic, 
Ministry el nvirnaient & Forests,, 
Paryavaran Bhawan. CGO Complex, 

	

iodS Road, Niw— Delhi 	110 003. 

Sub:... Appointment or promotion to the post of CP's 
Pay Scale of !. 16400.45020000/- in respect of 
Shri L.K. Pait, IFS (now C, Mizoram). 

Ref:- Mlnistry 1 	rder No. .1'4O11/2/97IF-I dated- 
9/3/98 anci th.s ojfiC letter o.r.1O2/79/ 
k/149-51 ditec- 2//99. 

•\. J 
Sir, 

I am direCto to refer 	t 	above cc:gtioned 

letters on the subject arid to 1, e.4uest you to couniate 

the 4ecisiofl of the :inistiy whether Shri L.K. Pait,IFS 

(flow Cirervator ct Fortt&, :izoain) can be promoted 
and given Pay Scale of tto post of Conservator of Forest 

,fxef* 9/3/98 in .runachal Prdsh i.e. from the of t4oti 

fiatiet of MtnistDY'B order or frcii the date of his 

taking over th charge of thc post 0± Conservator of 
orists under Mizoram Geverruaent where posted on prOmO 

tiort, / 

.1 iours •('ai thiully, 

K 4 

for Princ.pal C31 ieO 	stor of orest$ 
& Principal 5ecr0t1,Y(EflVt.& Forests) 

unaclial Pr.d9Sh ;$ Itanagar. 

Copy to j 
j. The Prnital Chiof Conservator of Foeats &.Stt 

Forests), Govt. of Mizoram, Aizwal. 

2. Master copy file. 	
I 

Cr 

* 

4ç 
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IN TF 	N'EN]RL ADMINISTRATIVE 	 g 

OocbtBooBUAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 16/2002 

Shri Lila Kanta Pait 
	

Applicant 

Vs. 

Union of India & Others 
	

Respondents 

S. No. 	 Description 
	

Page No. 

01 	Reply to the Original Application 	01 to 08 

THROUGH 

X4frT  
(Anup Kumar Chaudhari) 

Addi. Central Government Standing Counsel 

Central Administrative Tribunal Guwahati 
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ORIGINAL APPLICATION NO. 16/2002 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Shri Lila Kanta Pait 	 - 	- 	Applicant 

Vs. 

Union of India & Others 	 - 	- 	Repondents 

Reply on behalf of the Respondent No. 1 

I, Ashok Kumar, aged 46 years S/o Late Shri L D Kalra, 

working as Under Secretary in the Ministry of 

Environment & Forests, Government of India. Paryavaran 

Bhawan, New Delhi do hereby solemnly affirm and say 

as under: - 

2. 	That I am Under Secretary in the Ministry of Environment 

& F orests, Government of I ndia, New Delhi ahd h aving 

been authorised, I am competent to file this reply on 

behalf of Respondent No. 1. I am acquainted with the 

facts and circumstances of the case on the basis of the 

records maintained in the Ministry of Environment & 

Forests. I have gone through' the Application and 

understood and contents thereof. Save and except 

whatever is specifically admitted in this reply, rest of the 

averments will be deemed to have been denied and the 

Applicant should be put to strict proof of whatever he 

claims to the contrary. 

I IAh o LKurn01) 

r 

ti 

nt & Fo,eStS of  
r 	'• 

. 
I41 

Cov. cf 	
t'.ew Deth 

V 
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4-' 	3. 	Indian Forest Service (I.F.S.) is one Of the three All India 

Services constituted under the All Fndia Services Act, 

1951. The service is organised into cadres, one each for 

a State or a group of States. With the conferment of 

statehood on a number of Union Territories in the late 

eighties, the erstwhile Union Territories Cadre of IFS was 

reconstituted as the Arunachal Pradesh-Goa-Mizoram-

Union Territories(AGMUT) joint Cadre of IFS and notified 

vide Department of Personnel and Training Notification 

No. I 1031/35/88-AIS(ll) B dated the 28th  December 

1988. With this notification, the UT Cadre of IFS ceased 

to exist and the last time promotion of State Forest 

Service (SFS) officers to the UT cadre of IFS was made 

in 1987. The State of Arunachal Pradesh is a 

participating unit of the Joint Arunchal Pradesh -Goa-

Mizorarn-Union Territories (AGMUT) Cadre of IFS. The 

applicant herein is a promotee IFS officerof Arunachal 

segment of AGMUT cadre and was appointed to IFS with 

effect from 12.6.87 and was posted as Deputy 

Conservator of Forests(DCF) in Arunachal Pradesh. 

4.1 	The applicant was promoted to the post of Conservator of 

Forests in the AGMUT cadre vide order No. 42011/2/97-IFS 

I dated 9.3.98(Annexure 2 of the O.A.). This order clearly 

stated that "these orders will take effect from the date of 

taking charge of the post of Conservator of Forests in 

respective constituent Units by the officers concerned". It is 

submitted that by this order it was made clear to the 

applicant thatthe promotion to the post of Conservator of 

Forests will be effective from thedate the applicant takes 

charge of the post of Conservator of Forests in a constituent 

unit of AGMUT cadre. It is further submitted that on the 

same date vide order No.42011/2197-IFS I, the applicant was 

posted as Conservator of Forests in Mizoram segment of 

AGMUT with immediate effect. 

Ku ma r) 

L 

4 IT q i 

y ol tiii,.j,flt 	Forests 

l.ew Delhi 

£1 
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V 	4.2 The applicant instead of joining Mizoram segment of 

AGMUT cadre remained in Arunchal Pradesh and on 

account of reasons known to him did not get himself relieved 

from the Government of Arunachal Pradesh to join his post 

as Conservator of Forests in Mizoram as per the order of 

Government of India referred above. Ultimately he was 

relieved from his posting in Government of Arunachal 

Pradesh vide Order dated 26 th  October 1999(Annexure 10 of 

OA) and he joined Government of Mizoram as Conservator 

of Forests. 

73/Asthe applicant joined as Conservator of Forests in 

ernment of Mizoram on 21st  January 2000 his promotion 

e post of Conservator of Forests is effective from that 

date only and he is entitled to the salary of the post of 

Conservator of Forests with effect from 21st  January 2000 

when he joined the Govt of Mizoram. As per F.R. 17(1) an 

officer shall begin to draw the pay and allowances attached 

to his tenure of a post with effect from the date when he 

assumes the duties of that post, and shall cease to draw 

them as soon as he ceases to discharge those duties. It has 

also been provided under this rule that an officer who is 

absent from duty without any authority shall not be entitled to 

any pay and allowances during the period of such absence. 

In view of this the applicant is entitled to draw the pay and 

allowances attached to the post of Conservator of Forests 

with effect from the date he assumed the duties of that post 

in Government of Mizoram. Having thus submitted the brief 

background of the case, the answering respondent submits 

para wise reply to the averments made in the Original 

Application in the succeeding paragraphs. 

4.4 	In reply to para 4.1 the answering respondent has no 

comments. 

Kurn) 

F -- 

Zi I 	i ii 

fljit y o fL :•J 	
. Fot eSIS 

, 

Gcvl. of 	New Delhi 
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4.5 	In reply to para 4.2 it is submitted that the applicant was 

promoted to the post of Conservator of Forests vide Order 

No. 42011/2/97-IFS I dated 9.3.98(Annexure 2 of the O.A.). 

It is further submitted that this order clearly stated that "these 

orders will take effect from the date of taking charge of the 

post of Conservator of Forests in respective constituent 

Units by the officers concerned". It was therefore made clear 

to the applicant that his promotion to the post of Conservator 

of Forests will be effective from the date the applicant takes 

charge of the post of Conservator of Forests in a constituent 

unit of AGMUT cadre. It is further submitted that on the 

same date vide order No.4201 112/97-IFS I, the applicant was 

posted as Conservator of Forests in Mizoram segment of 

AGMUT with immediate effect. The applicant joined as 

Conservator of Forests in Mizoram segment on 21st  January, 

2000 only. In terms of Fundamental Rule 17(1) an officer 

shall begin to draw the pay and allowances attached to his 

tenure of a post with effect from the date when he assumes 

the duties of that post, and shall cease to draw them as soon 

as he ceases to discharge those duties. In terms of this rule 

the a pplicant was entitled to h ave the pay a nd a Ilowances 

attached to the post of Conservator of Forests with effect 

from 21st  January, 2000 when he assumed the duties of that 

post and not from any earlier date as is being claimed by 

him. In regard to the averment that he was allowed to hold 

the charge of the post of Conservator of Forests, Central 

Circle, Pasighat in Arunachal Pradesh and therefore he 

should be allowed the financial benefits of that post, it is 

submitted that the applicant was posted against the post of 

Conservator of Forests, Central Circle, Pasighat in 

Arunachal Pradesh by the Government of Arunachal 

Pradesh vide their Order dated 1st  August 1997 (Annexure I 

of the OA) in which it was clearly stated that the applicant is 

posted to hold the current charge of Conservator of Forests 

in his own grade and scale of pay. The applicant was at that 

time in the grade and scale of pay of DCF only and was 

Ri Lni Sec!eity 

( 
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entitled to the pay and allowances attached to the post of 

DCF only. The reply statement of Government of Arunachal 

Pradesh (Respondent No. 2) may also be referred to in this 

regard. The promotion of the applicant to the post of 

Conservator of Forests was to be effective from the date he 

assumed charge of the post of Conservator of Forests in 

Mizoram segment of AGMUT cadre. His contention therefore 

that he is entitled to financial benefits of the post of 

Conservator of Forests from a date earlier than that is 

misconceived and without any basis. 

	

4.6 	In reply to para 4.3 the answering respondent has no 

comments as the averments made therein are matter of 

record. 

	

4.7 	In reply to para 4.4, it is submitted that the averments made 

therein relate to Respondent No. 2 and the reply statement 

of Respondent No. 2 may kindly be referred to in this regard. 

	

4.8 	In reply to para 4.5 and para 4.6 the answering respondent 

has no comments as the averments made therein are matter 

of record. 

	

4.9 	In reply to para 4.7 and 4.8 it is submitted that the applicant 

did not join Government of Mizoram as per the order issued 

by the Government of India and on his own volition decided 

to remain in Arunachal Pradesh. It is further submitted that 

this is a case where the applicant remained away from his 

promotion post for his own reasons, although the post of 

Conservator of Forests was offered to him. It is for this 

reason that F.R. 17(1) will be applicable in this case. The 

assumption of the charge of the post of Conservator of 

Forests in Mizoram segment by the applicant was delayed at 

the instance of the applicant himself, and in such 

circumstances, the applicant cannot lay any claim to pay and 

• allowances of promotion post, which he chose not to join for 

his own reasons. As regard the contention of the applicant 

that he was discharging higher responsibilities of the post of 
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V 	 Conservator of Forests in Arunachal Pradesh it is submitted 

that it was a purely local arrangement and the order of the 

Government of Arunachal Pradesh had clearly, mentioned 

that the applicant has been posted against the post of 

Conservator of Forests in his own grade and scale of pay 

which was that of Deputy Conservator of Forests. The 

averment by the applicant that his officiating appointment to 

the post of Conservator of Forests was made regular on his 

promotion to the post of Conservator of Forests by the 

Government of India is incorrect and is denied. The post of 

Conservator of Forests in IFS is a Selection Post and the 

applicant was promoted to this post after his selection by the 

competent authority vide Notification dated 9.3.1998 and it 

was to take effect from the date when he joined 'Mizoram 

segment of AGMUT cadre. 

4.10 In reply to para 4.9 it is submitted that the applicant was 

never appointed to the post of Conservator of Forests on ad-

hoc basis and therefore the averments made in this para are 

not relevant to his case. 

4.11 In reply to para 4.10 to 4.19, it is submitted that the applicant 

is under the wrong impression that since he was posted 

against the post of Conservator of Forests in Arunachal 

Pradesh he is entitled to the pay and allowances of the post 

of Conservator of Forests. As submitted in preceding 

paragraphs the applicant was posted against the post of 

Conservator of Forests, Central Circle, Pasighat in 

Arunachal Pradesh by the Government of Arunachal 

Pradesh vide their Order dated 1st  August 1997 (Annexure I 

of the OA) in which it was clearly stated that the applicant is 

posted to hold the current charge of Conservator of Forests 

in his own grade and scale of pay which was that of DCF. 

Promotion to the post of Conservator of Forests is by way of 

selection and when the applicant was selected for 

appointment to the post of Conservator of Forests by the 

competent authority ,  he was specifically advised to join 

Mizoram segment of AGMUT Cadre. He chose to remain in 
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Arunachal Pradesh for his own reasons and without any 

authority of Government order in this regard. Since he 

assumed the charge of the promoted post on 21st  January, 

2000 only, he is entitled to pay and allowances of the 

promoted post from that date only. It is submitted that this is 

a case where the officer remained away from Work for his 

own reasons, although the work was offered to him. It is 

also submitted that if officers disregard Government orders 

for personal reasons, and join duties in higher post at a later 

date they are not to be entitled to pay and allowances of 

higher post for the intervening period as this will undermine 

discipline in the administration and jeopardise public 

interests. 

5. In reply to averments made in Para 5, it is denied that any 

action on the part of the answering respondent in this case is 

arbitrary, illegal or discriminatory. It is submitted that the position 

as brought out in the preceding paragraphs is that the Applicant 

was appointed on promotion to the post of Conservator of 

Forests in the AGMUT cadre of Indian Forest Service and was 

advised to assume charge of the post of Conservator of Forests 

in Mizoram segment of AGMUT. In the order of his promotion to 

the post of Conservator of Forests it was explicitly stated that 

the orders of promotion will take effect from the date of taking 

charge of the post of Conservator of Forests in respective 

Constituent Units by the officers concerned. The applicant 

chose to join the promoted post of Conservator of Forests in 

Mizoram segment on 21st  January 2000 only. Since the delay in 

joining the post of Conservator of Forests in Mizoram by the 

applicant was on his own reasons, he can not claim financial 

benefits of the post which he did not join during the intervening 

period. He is not entitled to pay and allowances of promoted 

post from a date earlier than the date when he assumed the 

charge of the promotion post. His claim is therefore 

misconceived and without any merit. 	(-it 	n 
(3f 	i/A ho. Kurnar) 
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PRAYER 

In view of the foregoing paragraphs, it is abundantly 

clear that the present Application is devoid of any merit and 

deserves to be dismissed forth with and the Respondent prays 

accordingly. 

0. 

VERIFICATION 
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Miiistry of [v. 	. Forests 

Govt. cf 	ILw LeIhi 

I, Ashok Kumar, Under Secretary to the Government of India 

having my office at Paryavaran Bhawan, CGO Complex, Lodi 

Road, New Delhi - 110 003, do hereby verify that the contents 

stated above are true and correct to the best of my knowledge, 

belief and information and that nothing has been suppressed there 

from. 

Verified at New Delhi on thisJ i ay 	 2002. 

(YMNF EF q ,, 7 /A ~ hn 1 Kumar) 
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